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INTRODUCTION 

I, the Chainnan, Committee on the Welfare of Scheduled. Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present their . Thirteen~ Report 0!l 
Action Taken by Government on the recommendatIons contlWled m ~err 
Fifty-second Report (Fifth Lok Sabha) on the Ministry of Home Aif81I'S­
Reservations for, and employment of, Scheduled Castes and Scheduled 
Tribes in the De1hi Administration. 

2. 1.·he Draft Report was considered and adopted by the CoII1lDit1:=. Itt 
their sitting held on the 27th October, 1977. 

3. The Report has been divided into following Chapters : 

1. Report. 

IJ. Recommendations/Observations which have been accepted by 
Government. 

III. Recommendations/Observations which the Committee do not 
desire to pursue in view of the Government's replies. 

IV. Recommendations/Observations in respect of which replies of 
Government have not been accepted by the Committee and 
which require reiteration. 

4. An analysis of the action taken by Govenunent on the recommenda­
tions contained in the Fifty-Second Report of the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes is given in Appendix XVIII. 
It would be observed therefrom that out of 62 recommendations made by 
the Committee in their Fifty-second Report, 49 recommendations i.e., 
79.03 per cent have been accepted by Government; the Committee do not 
desire to pursue ten recommendations, i.e., 16.13 per cent of their recommen­
dations in view of Government replies; and three recommendations, i.e., 
4.84 per cent in respect of which replies of Govenunent have not been. 
accepted by the Committee require reiteration. 

NEW DELHI; 

N DfJember IS, 1977. 
Kartika 24, 1899 (S).-

SURA] BRAN, 
Chairman 

Committee on the Welfare of Scheduled Caste; 
and Scheduled Tribes. 

( v) 



CHAPTER I 

REPORT 

Thia Report of the Committee deals with the action taken by G.>vem­
ment on the recommendations contained in the Fifty-Second Report 
(Fifth Lok Sabha) of the Committee on the Ministry of Home Affairs-
Reservations for, and employment of, Scheduled Castes and Scheduled 
Tribes in the Delhi Administration. 

1.2. Para 2.59 of their 52nd Report, the Committee had noted that 
although a large number of general candidates had been promoted in 
teachers' posts in the Education Department of the Delhi Administration 
during the years 1973-74 and 1974-75, the number of Scheduled Tribes 
among them was nil and the number of Scheduled Castes was also negligible. 
Similarly, in the Police Department, the number of unfilled carried forward 
reserved vacancies in promotional posts was quite large. The Committee 
had observed that the siruation had arisen due to non-availability of Schedul­
ed Caste and Scheduled Tribe employees in the lower grades or in the 
zone of consideration for promotion to the next grade and had desired the 
Delhi Administration to examine the feasibility of filling those promotional 
posts by direct recruitment of qualified Scheduled Caste and Scheduled 
Tribe candidates to the extent of deficiency. In their reply dated the 24th 
January, 1977, the Ministry of Home Affairs have stated that the manner in 
which recruitment to a particular post should be made is determined with 
referen.:e to the requirements of the post, the duties artached, qualifi­
cations.. experience and previous training required for efficiently manning 
a post and also taking into account other relevant factors such as need for 
introduction of fresh blood by way of direct recruitment, adequate oppor-
1llnities of promotion to persons in the lower grade, etc. The method of 
recruitment to a post is laid down in the recruitment rules, which are 
statutory. Normally, posts are filled either by direct recruitment, promotion, 
deputation, or transfer. Where it is considered essential that the posts 
should be filled by more than one method, the proportion to be filled by 
each method is also laid down in the recruitment rules, e.g., 50% by direct 
recruitment and 50% by promotion. Sometimes, an alternative m'!thod of 
recruitment is also prescribed e.g., "by promotion failing which by 
deputation or transfer." Recruitment to all regular vacancies arising in a 
post is required to be made strictly according to the provisions of the 
recruitment rules. It will, therefore, not be feasible to fill promotional posts 
by direct recruitment. 

The Committee are IlOt satisfied with the reply olthe Goverllmellt 
.ad would therefore like to reiterate their earlier recommend.tioll. 

1.3. In para 346 of their above Report, the Committee had noted 
that the Education Department did not maintain rosters for the posts of 
Vice-Principal and other categories of teachers due to which they could 
not work out the quotas reserved for the Scheduled Castes and Scheduled 
Tribes respectively in these posts. The Committee had therefore, suggested 
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that in those categOries of posts for which rosters were not being maintained 
prior to 19740 vacancies reserved for Scheduled Castes and Scheduled 
Tnbes should be calculated on the basis of total strength in that cadre. In 
their reply dated the 24th January, 1m, the Ministry of Home Affairs 
have invited the attention of the Committee to the reply of the Department 
of Personnel and Administrative Reforms to Recommendation No. 4 
(para 1.20) contained in the Forty-first Report (Fifth Lok Sabha) of the 
Committee on the Cabinet Secretariat (Department of Personnel and 
Administrative Reforms) regarding reservations for Scheduled Castes 
and Scheduled Tribes in Services which inter alia states that the present 
policy of Government of reserving a percentage of vacancies occurring 
every year for Scheduled Castes and Scheduled Tribes is not only equitable, 
but is also in the overall interest of the administration. It is, therefore, 
considered not necessary to review this policy so as to provide for reservation 
on the basis of total strength of a cadre. 

The Committee are of the view that the Education Department 
of the Delhi Adminiltration have failed to carry out Government 
inltruc:donl by not maintaining the rOlters for the polO of Vice­
Princ:ipal and other categories of teachers from the very beginning 
due to which they could not work out the quotas reJerved for the 
Scheduled Cutel and Scheduled Tribel in these posts. The Delhi 
Administration should, therefore, construct the rosters for these 
posts from the beginning and calculate the quota of posts for Sche­
duled Cutes and Scheduled Tribel. In calC it is not possible, the 
vac:anc:ies reserved for these communities should be calculated 
on the basil of the total strength of posts in those categories. 

1.4. In para 3.115 of the above Report, the Committee had noted 
that there was a shortfall in the representation of Scheduled Castes and 
Scheduled Tribes in the DANI Civil Service as reservations were not 
applied in the initial constitution of this Service in January, 1971, and 
had hoped that besides filling the future reserved vacancies in promotion 
and in direct recruitment as and when they occurred, the Ministry of 
Home Affairs would also endeavour to make good the shortfalls which 
had occurred due to not applying of reservations at the initial constitution 
of the DANI Civil Service. In their reply dated the 24th January, 1977, 
the Ministry of Home Affairs have stated that there was no reservation for 
Scheduled Castes and Scheduled Tribes at the initial constitution of the 
Service as no direct recruitment or promotion as such was involved at 
that stage. The initial appoinnnents were made from amongst the persons 
already working in the posts which were encadred or by transfer from 
other services. As there was no reservation in such cases, the question 
of any shortfall does not arise. 

The Committee are not satisfied with the reply of the Govern­
ment and would like to reiterate their earlier recommendation. 



CHAPTER 0 

RECOMMENDATIONS/OB&ERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (81. No. I, Par. No. 1.9) 

The Committee regret to note that the work relating to the representa­
tion of Scheduled Castes and Scheduled Tribes in the services of Delhi 
Administration is being looked after by just one Assistant with the result 
that various orders/instructions issued by the Government of India from 
time to time for ensuring proper representation of Scheduled Castes and 
Scheduled Tribes in the services of the Delhi Administration are not being 
duly referred to and properly enforced. 

Reply of Government 

The work relating to the representation of Scheduled Castes and Sche­
duled Tribes in services is the function allotted to the Services Department 
of the Delhi Administration which functions under the Chief Secretary, 
who is assisted by Special Secretary (Services) Deputy Secretary (Services) 
Under Secretary (Services) and three Sections each under a Superinten­
dent. In order to ensure that this particular work received special attention. 
One of the Assistants in the concerned Section was especially earmarked. 
This was the Special Cell which existed so far. This Cell has since been 
strengthened by the addition of one more Assistant, one U.D.C. and one 
L.D.C. who are supervised as before by the Superintendent of the concern­
ed Section. 

[Ministry of HomeMail.s.O.M.No. U-I6016/17176-Delhi, dated 
the 24th January, 1977] 

Recommendation (SL No. z, Para No. 1.18) 

The Committee are surprised to note that a proposal made by the 
Delhi AdmirJstration as far back as October, 1970 for additional staff for 
creation of a separate cell, or augmenting the existing cell, to ensure due 
compliance of orders in reservations for Scheduled Castes and Scheduled 
Tribes, has not been finalised so far by the Ministry of Home Affairs, nor 
has the Delhi Administration cared to strengthen their Confidential Cell 
by deploying more persons from their existing staff to attend effectively to 
the work relating to representation of Scheduled Caste6 and Scheduled 
Tribes in the services of the Delhi Administration. This only shows that 
the Ministry of Home Affairs as well as the Delhi Adminir.ration have shown 
total disregard in the matter of the implementation of the constitutional 
safeguards relating to reservations for Scheduled Castes and Scheduled 
Tribes in services. 

3 



Reply of Govel'Dllleat 

Please see reply to para 1.9 (SI. No. I). 

[Ministry of Home Affairs O. M. No. U-I6016/I7/76-Dclhi, dated th! 
24th January, 1m]· 

Recommeadadon (5L No. 3t Para No. I.n) 

The Committee have been informed that the study to review the existing 
staff strength of the Delhi Administration has been completed by that 
Administration and that it has not been possible for the Administration to 
find surplus staff to strengthen the Confidential Cell. The Committee, 
therefore, ur~ upon the Ministry of Home Affairs to take up this matter on a 
priority basIS with the Ministry of Finance for the sanction of additional 
staff proposed by the Delhi Administration. The Committee also suggest 
that as soon as the additional staff is sanctioned, the D!lhi Administration 
should set up a separate Cell with adequate staff to IO'lk after the interest 
of Scheduled Castes and Scheduled Tribes in the services of the Delhi 
Administration. For this purpose, a charter of duties for the Cell should be 
drawn up. The Liaison Officer in the Delhi Administration designated 
for this purpose should be mde fully responsible for proprer functioning 
of the Cell. 

Reply of Government 

As stated in reply to 1.9 the ~II has been set up and a charter of duties 
for the Cell has also since been drawn up. The Deputy Secretary (Ser­
vices), Delhi Administration who is incharge of this Cell has been designat­
ed the Chief Liaison Officer and he has been made fully responsible for 
the proper functioning of the Cell. A copy ofthe ch'!rter of duties is placed 
at Appendix-I. 

[Ministry of Home Affairs O.M. No. U-16016!17176-Delhi, date'! the 
24th January, 19n] 

Recommendadon (5L No. of, Para No. I.U) 

The Committee also desire that a note on the activities of this Cell should 
be included in the Annual Report of the Delhi Administration. 

Reply of Government 

This is noted for compliance. 

[Ministry of Home Affairs O.M. No. U-I6016/17/76-Delhi, dated the 
24th January, 1m] 

Recommendadon (51. No. 6, Para No. 1.21) 

The Committee would also like the Delhi Administration to cn.mre scru_ 
pulously that as and when any new order relating to reservations for Schedul­
ed Castes and Scheduled Tribes is received by the Administration from the 
GovcmmCI!t of India, it is implemented in letter and spirit by all the De-
partments/Offices under its administrative control without any loss of time. 
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ReJily of GOVCrllmeDt 

The recommendation has been noted and instructions have been issued 
to all Heads ofDepattments to ensure that the orders issued by the Govern­
ment of India as circulated by the Delhi Administration are scrupulously 
followed in letter and spirit. Copies of the instructions issl ed to all Heads of 
Departments in Delhi Administration may please be seen at Appendix­
II. 

[Ministry of Home Affairs O.M. No. U-16016!I7!76-Delhi, dated the 
24th January, 1977-] 

R"ommendadon (SI. No. 8, Para No. 1.30) 

The Committee note that annual statements showing the total number 
of employees in the Delhi Administration and the number of Scheduled 
Castes and Scheduled Tribes among them and recruitment made during d 

calendar year and the number of Scheduled Castes/Tribes among the per­
sons recruited are submitted by the Delhi Administration direct to the De­
partment of Personnel and Administrative Reforms and a copy of the same 
is not sent to the Ministry of Home Affairs. The Committee ar~ surprised 
to note that the Department of Personnel and Administrative Reforms does 
not scrutinise the annual statements on receipt from the Delhi Administra­
tion and other Administrative Ministries with a view to checking the perfor­
mances of the Administrative Ministries but that department only compiles 
statistics for placing them before the High Power Committee. The Com­
mittee desires that the annual statements on receipt from the Delhi Adminis­
tration and from other Administrative Ministries should be critically 
examined by the Department of Personnel and Administrative Reforms and 
the deficiencies noticed therein should be pointed out to them expedi­
tiously so that they could take necessary corrective measures without any 
delay. 

Reply of Government 

The Department of Personnel have issued instructions to all the Minis­
tries/Departments and the Union Territories vide their O.M. No. 36022/6/76 
Estt. (SCT) dated the loth May, 1976 (Annexure-III) asking them to ensure 
that the annual statemet'ts submitted by the appointing authorities are cri­
tically examined and analysed. The deficiencies noticed, if any, are to b~ 
pointed out to the appointing authorities concerned expeditiously so 
that they could take necessary corrective measures. The Department of 
Personnel, which receives consolidated annual statements from Ministries/ 
Departments and Union Territory administrations have on their part, 
assured that these reports would now be more critically examined by them. 

[Ministry of Home Affairs O.M. No. U-I6016/17/76-Delhi, dated the 
24th January, 1977·] 

Recommeadadoa (SI. No." Para No. 1.]1) 
The Committee are unhappy to note that the annual statement showing 

the total number· of employees in the Administration and the number 
of Scheduled Castes and Scheduled Tribes among then! as on 1st January, 
I97S was submitted by the Delhi Adrn;nistnttion to the Department of 
Personnel and Administrative RefOmlS in July I97'S although it should 
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have been sent 1atest by the 31st March 1975 as per the Government of 
India orders on the subject. The Committee also note with ct'ncern that 
the Delhi Administration has not submitted to the Department of Personuel 
and Administrative Reforms the statemert showing particulars of recruit­
ment made during we calendar year 1974 and the number of Scheduled 
Castes and Scheduled Tribes among the persons recruited. Further, 
the Police Department and the Education Deoartntent of the Delhi Adminis­
tration have not furnished the annual ftatements to the office of the Chief 
Secretary, Delhi Administration by the stipulated date, i.e. the 1st March 
1975. The Committee feel that the very purpose of submitting these 
annual statements gets defeated if these are not submitted in time. The 
Committee would like the Department of Personnel and Administrative 
Reforms and the Delhi Administration to ensure that these annual state­
ments are submitted by the appowting authorities in time. Failure to 
submit these statements in time should be regarded as a serious lapse on 
the part of the concerned Heads of the Departments. 

Reply of Government' 

The Delhi Administration have stated that the recommendation of 
the Committee has been taken note of and in future it -will be ensured 
that the annual statements are submitted to the Department of Personnel 
and Administrative Refonns by 31st March. The Administration have 
instructed all Heads of Departments to submit the Annual Statements 
in Appendix '8 & 9' by 28th February each year positively. A ropy of 
the instructions issued by them is placed at Appendix-IV. 

[Ministry of Home Affairs O. M. No. U-I6016!17!76-Delhi, dated 
the 24th January, 1977]· 

Recommendation (81. No. 10, Para No.1_ 32) 

The Committee regret to note that the various Units of the Education 
Department are sending their annual statements direct to the Office of 
the Chief Secretary, Delhi Administration. This shows that there is no 
coordination between the Uaison Officer in the Education Department 
and the different Units of the Education Department. The Committee 
would like the Education Department to issue instructions immediately 
to all its units to send their annual statements to the Liaison Officer in 
the Education Department instead of sending them direct to the Office of 
the Chief Secretary, Delhi Administration. The Uaison Officer, in turn, 
should submit them after thorough scrutiny and in a consolidated form to 
the Office of the Chief Secretary, Delhi Administration. The deficiencies, 
if any, found by the Liaison Officer during the scrutiny, should be bro­
ught to the notice of the concerned Unit for prompt remedial steps. 

Reply of Goftl'llllleDt 

The Delhi Administration have issued instructions to the Secretary I 
Director (Bducation), Delhi AdmiDistnltion, Delhi asking them to ensure­
that this recommendation of the Committee is followed strictly in future. 
A copy of this communication may please be seen at Appendix V. 
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The Directorate of Education, Delhi Administration have issued 
necessary instructiODB to its subordinate functionaries with a view to ensure 
that the annual statements are submitted to the Directorate of Education 
instead of sending direct to the Chief Secrewy, Delhi Administradon. 

[Ministry 'of Home Affairs O.M. No. U-I6016/I7!76-Delhi. dated the 
24th January, 1977]· 

Recommeadation (51. No. II, Para No. 2.9) 

The Committee note the procedure followed by the Delhi Adminis­
tration for recruitment of various categories of posts in different departments 
under its control. The Committee recommend that in case sufficient 
nwnber of Scheduled Caste and Scheduled Tribe candidates are not spon­
sored by the Employment Exchange in response by the Administration's 
requisition's an advertisement should invariably be issued in newspapers 
inviting applications direct from the candidates belonging to these Communi­
ties, waiving the condition of their having been registered with an Employ­
ment Exchange. Vacancies reserved for Scheduled Castes and Scheduled 
Tribes should also be announced through the All India Radio. 

Reply of Govel'llment 

This has been noted by the Delhi Administration for future guidance. 
A copy of Communication in this regard sent by them to all Heads of 
Departments may be seen at Appendix-VI. 

[Ministry of Home Affairs O.M. No. U-I60I6/17/76-Delhi, dated the 
24th January, 1977). 

Recommendation (81. No. 12, Para No. 2.10) 

The Committee also recommend that the Delhi Administration and 
the Departments under its control should always mention the specific 
nwnbers of vacancies reserved for Scheduled Castes and Scheduled Tribes 
respectively in the requisitions sent to the Employment Exchanges and 
also in the advertisement issued in newspapers for recruitment of staff. 

Reply of Government 

The recommendation' has been noted by the Delhi Administration 
for compliance and necessary instrUCtions to all the Heads of Departments 
have been issued by them accordingly. Please see Appendix-VII. 

[Ministry of Home Affairs O.M. No. U-I60I6!I7!76-Delhi, dated 
the z4tb January, 1977]. 
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_~...,.,~ti ... ~5L~"'IJ, P.r.~o. 2.11) 

The Committee funber recommended that reasons for rejection of 
Scheduled Cute· andSche.1l11ed Tribe canjljdatcs sponsored by. theBm­
ploymeau Bxcbanges should also be communicated to the Employment 
&changes. This will enable the Employment Exchanges to sponsor 
in future the right type of candidates belong to Scheduled Castes and 
Scheduled Tribes. 

Reply of GoVenameDt 

The recommendation baa been noted and ~ instructions have 
t.eeft issued by the Delbi Administration to all the Heads of Deparonent. 
Please see Appendix-VI. 

[Ministry of Home Affairs O.M. No. U-I6016/I7/76-Delhi, dated 
the 24th January, 1977]. 

RecommendadoD (51. No. I .. P .... No.2. 1:1) 

The Conunittee are surprised to learn that the Education Department 
of Delhi Administration has been making recruitment of teachers through 
thc Employment Exchanges only and it has not been issuing any recruit­
ment advertisement in newspapers for these posts in the past. Thc Com­
mittee fail to understand how the Education Department expected to fill 
larJc number of vacancies reserved for Scheduled Castes and Scheduled 
Tnbes in the Teachers posts without giving them a wide.publicity. The 
Committee, therefore, recommend that the Education Department, Delhi 
Administration while sending its requisition for teacher's posts to the 
Employment Exchanges should simultaneously issue recruitment advertise­
ments in leading newspapers and also in the Employment News recentlv 
started by the Central Government. Vacancies reserved for Scheduled 
Castes and Scheduled Tribes should also be announced through the All 
India Radio. 

Reply of Government 

According to the existing instructions, if sufficient Dumber of Scheduled 
Gaste/Tribe candidates are not available through the Employment Exchange 
to fill the vacancies reserved for them, such vacaucil;s are required to be 
advertised by the appointing authority concerned either through the 
Directorate General of Employment and Training or through the Directo­
rate of Advertising and Visual Publicity. Instructions have also been 
issued by the Department of Personnel and Administrative Reforms for 
notifying reserved vacancies to thc various stations of the All India Radio 
for announcement through the Radio. 

(Ministry of Home Affairs O.M. No. U-I60I6/17/76-0elhi, dated the 
24th January, 1m)· 

RecommendadoD (SL No. 1St Para No. 2'30) 

The Committee note the various conoesUons relaxations provided 
to ~uLed Cutes IIDC1 Scheduled Tribes in the ,QMtter of m::ruitment 
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and promotion. by the D.:lhi Administration. ~e ~cc also note­
that as a result of these relaxationS; the Delhi Administration has recruited 
sOJ;Ile persons belouging to Scheduled Castes and Scheduled Tnoes in 
the CIltecories of Teacher. Lower Division Clerk etc. The Committcc 
",ou,ld like the Delhi Administration to libcra1ise these rclatations still 
further so that there is no backlog in the representations of Scheduled 
Castes and Scheduled Tribes in the serviceS of Delhi Administration. 

Reply of GovernmeDt 

The Delhi Administration extends the following concessions and 
relaxations to the Scheduled Castes/Scheduled Tribes in the matter of 
recruitment and promotions :-

I. 

2. 

3· 

4· 

Age relaxation up to the extent of S years. 

In recruitment by open competitions standard fixed for general 
category candidates is lowered to the cxtent of S % in case of 
Scheduled Ca'ltes and Scheduled Tribes candidates. 

Scheduled Castes and Scheduled Tribes candidates are adjudged 
at lower standard in comparison to general category candidates. 

In the Education Department at the time of recruitment to 
the teaching posts the percentage of marks prescribed for the 
general category candidates is lowered to the extent of S % for 
Scheduled Castes and Scheduled Tribes candidates. 

Efforts are being made to clear backlog as early as possible. 

[Ministry of Home Atfairs O.M. No. U-I6oI6/I7/76-Delhi. dated 
the 34th January, 1977]. 

RecommeociatioD (SI. No. 16, Para No. 3.:U) 

The Committee note that the Scheduled Caste and Scheduled Tribe 
candidates are interviewed on separate dates by the Delhi Administration. 
The Committee desire that the Scheduled Caste and Scheduled Tribe 
candidates should be interviewed before the interviews for the general 
candidates are held by the Delhi Administration so that the Scheduled. 
Caste and Scheduled Tribe candidates are not judged in comparison with 
the standard of general candidates. 

Reply of GovernmeDt 

Instructions have already been iss~ by the Delhi AdministraJ:ion 
in accordance with the ieconunendation of the Committee to all conceincd. 
A copy is placed at Appendix-VIII. 

[Ministry of Home Affairs ·O.M. No. U-I6016/I7!76-Delhi, dated 
the 24th January, 1977]. 



r: 10 

RecemmauladoD (SL No. 17. PUll No. :I.aa) 

So far 81 the recruitment of Scheduled Castes and ScbeduIed Tribes 
in the Delhi Police is coocerned. the o.,mmiaee note that the Delhi Admini­
stration re1axes the minimum height and the chest measurement in the case 
of Scheduled Castes and Scheduled Tribes by two inches in the case of 
mnstables and by OIlC inch in the case of Head Constable (Clerical) and 
Sub-IlupectOr (Executive). The Committee would like the Delhi Adminis­
trati(m to examine whether these standards could be further relaxed. 

Reply of Goverameat 

The height and chest standard for general candidates for recruitment 
to the rank of Constable is 5'-7' and 32"-331' respectively. The Delhi 
Administration consider that the relaxation of 2" each in height and chest 
is considered sufficient as any further relaxation is likely to affect the per­
fortna'.1ce of the Delhi Police adversely. 

In the case of Head C:>n9table (Clerical) the general physical standard 
()f height and chest is 5'-5" and 32'-331" (Male) respectively. For the 
female candidates the height is 5'-2' re1axable by 2" in deserving cases. 
The relaxation of I' each in height and chest for male and 2" in height 
for female is considered sufficient. Any further relaxation in the physical 
standard will lower the general standard of the force. 

The general physical standard of height and chest in the rank of sub­
Inspector is 5'-7' and 32"-331" respectively. The relaxation of I" each 
in height and chest is considered sufficient and further relaxation is likely 
to lower the standard of Police Force. 

[l\Unistry of Home Affairs O.M. No. U-I6016/17/76-Delhi, dt. 24-1-77] 

RecommeaclatloD (SL No. 18, Par. No. :1.31) 

The Committee note that the Delhi Administration has finalised the 
list of senior Scheduled Caste and Scheduled Tribe Officers in the differenr 
Departments of the Delhi Administration who could now be associated 
with the various Recruitment/Promotion Committees of the Administration. 
The Committee hope that all the Departmental Promotion Committees 
and Staff Selection Boards will hereafter have Scheduled Caste/Tribe 
Officers as members on these Committees/Boards. 

Reply of Goverameat 

The Delhi Administration have revised the constitution of the various 
staff Selection Boards and Departm::ntal Promltion Committees. Each 
Service Selection Board!Departmental Promotion Committee has either 
a Scheduled Caste or Scheduled Trib:: as its member. 

[Ministry of Home Affairs O.M. No. U-I6016!I7i76-D!lhi, dated 
the 24th January, 1977] 

RecommeaclatioD (SL No. I" Para No. :1.3') 

The Committee are surprised to note that the Delhi Administration 
had no clear understanding of the procedure of dcreservatiOD of vacancies 
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lIIla it came to know about the correct and authentic interpretation of 
the term 'dereservation' only when the representative of the Department 
of Personnel and Administrative Reforms explained to its representatives 
in a meeting with them a day before their evidence before the Committee. 
The Committee suggest that the Delhi Administration should immediately 
organise a training course for its officers dealing with personnel matters 
with the help of the Cabinet Secretariat (Department of Personnel and 
Adminimative Reforms) so that its officers become fully acquianted with 
the previsions and procedures of reservations for Scheduled Castes and 
Scheduled Tribes. The help of the office of the Commissioner for Scheduled 
Castes and Scheduled Tribes can also be taken in this connection. 

Reply of Government 

The Delhi Administration organised a two-day Refresher Course in 
collaboration with the officers of the Department of Personnel and Admini­
strative Reforms on 16th and 17th December, 1975 on the provisions 
and procedures of reservations for Scheduled Castes and Scheduled Tribes. 
Again a similar course was organised in collaboration with the Department 
of Personal and Administrative Reforms on 21St and 22nd December, 
1976. 

[Ministry of Home Affairs O.M. No. U-I6016/17/76-D~lhi, dated 
the 24th January, 1977] 

Recommendation (81. No.2), Para No. 2.40) 

The Committee hope that in future the Delhi Administration will 
'strictlv follow the procedure for dereservation of vacancies reserved for 
Scheduled Castes and Scheduled Tribes as laid down by the Government 
of Indi:!! and take all the essential steps as mentioned in para 26 to 27A 
of the Brochure on Reservations for Scheduled Castes and Scheduled 
Tribes (Fourth edition, 1975) before making any reference to the Ministry 
of Home Affairs/Department of Personnel and Administrative Reforms 
for dereservation. 

Reply of Government 

The recOmmendation of the Committee has been noted for compliance 
by the Delhi Administration in future. Necessary instructions to all Heads 
of Departments have also been issued by them. (Appendix IX). 

[Ministry of Home Affairs O.M. No. U-I60I6/I7/76-Delhi, dated the 
24th January, 1977] 

Recommendatio. (SL No. 22, Para No. 2.42) 

The Committee regret to observe that the Ministry of Home Affairs 
.could not take a decision and convey it to the Police Department of the 
Delhi Administration on certain cases of dereservation of reserved vacancies 
in promotion although a period of about two years had elapsed since the 
Police Department of the Delhi Administration first referred those cases 
to that MUUstry. The Committee would urge upon the Ministry of Home 
Affairs to eumine such cases expeditiously on receipt and convey their 
decision. prompdy to the concerned department so that it may not be 
handicapped for want of DUIQpOwer . 

.!I9Itol.S--;z 
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Reply of GoverDlllftt 

The reaxnmendation has been noted. Hitherto, no clear guidelines 
were available for de-reservati.on !)f reserved vacancies in the Union Terri­
tories. The matter has been examined in conSultation with the Department 
of Personnel & Administnrtive Reforms. A copy of the order outlining­
the procedure for de-reservation of reserved vacancies in the Union Terri­
tories issued vide MHANo. U-15038!35!76-Plg., dated the 20th December, 
1976 (Appendix X) 

[Ministry of Affairs O.M. No. U-I6016!17'76-Delhi, dated the 
24th January, 19771 

ReeommelMladoD (St. No. %3, Para No. %.58) 

The Committee note that the Delhi Adtninistration has provided 
reservation for Scheduled Castes and Scheduled Tnbes employees in 
the matter of promotion by selection as well as seniority subject to fimess 
as per the Government of India orders on the subject issued from time 
to time. The Committee need hardly stress that the implementation of 
these orders not only in letter but also in spirit would only enable the 
Delhi Administration to wipe out the shortfall in the representation of 
Scheduled Castes and Scheduled Tribes in promotional posts in the 
Servia:s of the Delhi Administration. 

Reply of Governmnt 

The ITCOIllJJleIldation has been noted for compliance by the Delhi 
AdmiDistration. 

[MiDistry of Home Affairs O.M. No. U-I60I6!I7!76-Delhi, dated 
the 24th January, 19771 

Recommendation (SL No. %~ PUll No. %.60) 

The Committee note that there is no bacldog in the representation of 
scheduled castes in the posts of Head Constable (&ecutive) appointment 
to which is cent per cent by promotion from Constables. The Committee, 
hOwever, find that there is a carry forward of 99 vacancies reserved for 
Scheduled Tribes in this category as on the 30th November, 1975. The 
Committee recommend that if departmental Scheduled Tribe candidates 
are not available in the Police Department for promotion, these vacancies 
should be filled by Scheduled Caste candidates in accordance with the 
the extant orders. 

Reply of Goveramelit 

Iilatructions have been noted by the Delhi Administration for compli­
ance and the action is underway. 

[Ministry of Home Affairs O.M.No. U-I60I6!17/76-DeUX, dated the 
24th ll1luary, 19771. 
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Re«:ommeadati_ (Sl. Ne. 3']. Para No. 2.6a· 

The Committee would like the Delhi Administration to ensure the full 
implementation of the Government of India orders contained in the Minis-
tty of Home Affairs Memorandum No. 10/28/68-Bst. (Set.) dated the 
12th September, 1968 regarding reservation for Scheduled Castes and 
Sechedule Tribes in confirmation by all its Departments. 

Reply of GovernmeDt 

The instructions of the Government of India as contained in the Bro­
chure for Scheduled Castes and Scheduled Tribes in services (1974) have 
been issued by the Delhi Administration to aU Heads of Depanments 
for strict rompliance (Appendix XI). 

[Ministry of Home Affairs O.M.No. U-16016'17!76-Delhi , dated the 
24th January, 1977]. 

RecommeDdation (51. No. 28, Pan NO.3 .18) 

The Committee are perturbed to note that there is not a single Sche­
duled Tribe Officer in Class I and Class II posts in Services of the Delhi 
Administration and their representation in Class III and Class IV posts is 
also negligible. The representation of Scheduled Castes also IS neg­
ligible in Class I and Class II posts and quite meagre in Class III posts. 
The Committee are convinced that unless concened effons are maIN by 
the Delhi Administration, the shortfalls in the representation of Scheduled 
Castes and Scheduled Tribes cannot be wiped out. 

Reply of Governatent 

Thete is already a Scheduled Tribe Officer in the Delhi Administration 
who is a member of DANICS. However, this recommendation of the 
ColDlDittee has· been noted and the Administration is making efforts to 
ensure adequate representation of Scheduled Castes and Scheduled Tribes 
in all categories of employees. 

[Ministry of Home Affairs O.M. No. U-I6016 /17/ 76-Delhi, dated the 
24th January, 1977] 

. R.c:ommcadatioa (51. No. Z9. Para No. 31.19) 

The Committee suggest that the Delhi Administration should resort to 
ad hoc recruitment exclusively for Scheduled Castes and Scheduled 
Tribes sotbt the entire backlog is wiped out withia I period not exceeding 
three years. 

Reply of Goverameat 

SIcps arc being taken to increase the intake of Scheduled Castes and 
Scheduled Tribes in all services Under the Delhi Administration to clear 
the bacldog. 



14. 

The following stepS have already been taken in this regard: 

(i) While framing a panel of Upper .Division Oerks on the basis of 
the result of the Departmental Examination, the entire backlog 
has been wiped OUt and further due quota has also been given to 
Scheduled Caste/Scheduled Tribe employees by relaxing the 
normal standards. 

(ii) It is also proposed to provide due share to the Scheduled Caste/ 
Scheduled Tribe candidates at the time of preparing panel for 
the pOstS of Lower Division Oerks, etc., on the basis of the 
open competitive examination held in October, 1976. 

[Ministry of Home Affairs O.M. No. U-I6016/17176-Delhi, dated the 
24th January, 1977] 

Recommendation (81. No. 30, Para NO.3' zo) 

The Committee note that there has been slight improvement in the 
representation of Scheduled Castes in the subordinate Services C.adre posts 
(both Ministerial and Executive) of the Delhi Administration during the 
last three years. The Committee, however, regret to find that as many as 
702 vacancies in the case of Scheduled Castes and 842 
vacancies in the Scheduled Tribes, have been shown as carried forward 
vacancies at the end of the year 1974 in the statement showing the recruit­
ments/promotions made during the year 1972, 1973 and 1974 by the Delhi 
Administration. The Committee are of the opinion that in view of large 
number of Scheduled Casterrribe candidates on the live registers of 
Employment Exchanges in Delhi and in view of the Government of India 
orders dated the 27th November, 1972 and the 20th July, 1974 regarding 
reservations in promotion by seniority subject to fitness and promotion by 
selection respectively, there should be no difficulty for the Delhi Adminis­
tration in filling the reserved vacancies at least in the Subordinate Services 
Cadre posts filled by direct recruitment as well as by promotion if the Gov­
ernment orders regarding reservation of vacancies for Scheduled Castes and 
Scheduled Tribes in direct recruitment and in promotion are meticulously 
implemented. 

Reply of Government , 
The recommendaticn has been noted for compliance by the Delhi 

Administration. They are taking steps to wipe out the backlog. 

Please also see reply to recommendation No. 29. 

[Ministry of Home Affairs O.M. No. U-I6016jI7/76-Delhi, dated the 
24th January, 1977] 

Recommendation (81. No. 31, Para NO.3' 2I 

The Committee note that the Delhi Administration transfer the vacancies 
reserved for Scheduled Tribes to Scheduled Castes after carrying for­
ward those vacancies for three recruitment years. The Committee would 



suggest that the Delhi Administration should examine the feasibility of 
recruiting Scheduled Tribes from other States having large Scheduled 
Tribes population so that the vacancies reserved for Scheduled Tribes are 
filled by candidates from that community only. 

Reply of Government 

The recommendation has been noted by the Delhi Administration for 
compliance. Steps would be taken to procure Scheduled Tribe candidates 
from the Scheduled Tribe pockets in the neighbouring States. It may be 
mentioned that in a recent competitive examination this Administration 
invited applications from Scheduled Tribe candidates of Lakshadweep on 
the. recommendations CJf the Ministry of Home Affairs, but unfortunately 
none of the 8 sponsored candidates appeared in the examination. In so far 
as the Police Department is concerned, they have already addressed Rajas­
than Police for special recruitment of Scheduled Tribes exclusively. 

[Ministry of Home Affairs O. M. No. U-I6oI6/I7/76-Delhi, dated the 
24th January, 1977] 

Recommendation (SL No. p, Para No. 3'22) 

The Committee suggest that the Delhi Administration should set up a 
High Power Committee under the Chairmanship of the Lt. Governor of 
Delhi which should periodically review the representation of Sche­
duled Castes and Scheduled Tribes in the various Departments of the 
Delhi Administration and take effective measures to wipe out the shortfalls 
in their representation in the Services. The activities of the proposed 
High Power Committee should also be highlighted in the Annual Report 
of the Delhi Administration. 

Reply of Government 

A High Power Committee under the Chairmanship of Lt. Governor of 
Delhi has been constituted (Appendix XII). The recommendation has 
been noted by the Delhi Administration for compliance. 

[Ministry of Home Affairs O.M. No. U-I6016/I7!76-Delhi, dated the 
24th January, 1977] 

Recommendation (51. No. 35, Para NO·3 ·47) 

The Committee further note with dissatisfaction that the Education 
Department has appointed 3 I Vice-Principals on an :uJ hoc basis and not 
a single Scheduled Caste/Tribe employee has been appointed as Vice­
Principal. The Committee hope that the quota of Scheduled Castes and 
Scheduled Tribes would been given to them when these posts are filled 
on regular basis. 
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IlepJy el GovcmuDeDt 

TIle observation of the Committee has beea DOted by the Delhi Adminis­
tration. The position regarding promotion of Principal. Vice-Principal made 
in the month of September, 1976 is as follows : 

Cakgory No. ofpromotee. 

Gen. SC ST 
PriDcipal (Male) 17 4 

PriDcipa1 (Female) 7 2 

V~Principal (Male) • 14 5 

Vice-PriDcipal (Female) 14 4 

(There were no Scheduled Tribe candidates eligible for promotion). 

,[Ministry of Home Affairs o. M. No. U -16016/17/']6- Delhi, dated 
the 24th January, 19771 

RecommeDdatioD (51. No. 37. Para NO.3· 4') 

The Committee further suggest that in order to liquidate the huge 
accumulation of reserved vacancies in the Teachers postS and in view of the 
fact that adequateeffons have not been made 110 far by the Education 
Department to recr-uit candidates from Sche4tu1ed Castes and Scheduled 
Tribes in dine posts, the Delhi Administration shoUld examine the feasibi­
lity ofreaoniDg to special reCDUitlDClllt CORfiDed to Scheduled Castes 
aDd ScheG1led Tribes only to fill up ceIIt per ceDt vacancies 
0CCIJn'ing m future by candidales from these communities only 
till the entire backlog is wiped out. This is all tbc more essential so that 
~ough number of Scheduled Caste and Scheduled Tribe Teachers are 
available in the posts from which further promotional posts are to be 
filled. 

Reply of GoVel'DmeDt 

Government have considered the suggestion of the Committee. Ad Iwc 
special recruitment can be held subject to the condition that in a full period 
of one recruitment year, the total number of reservations do not exceed 
50% of all total number of vacancies in that year. The Supreme Court in 
the case of 'T. Devadasan venus Union of India and another' hadhe1d 
that reservation in excess of 50% of the vacancies would not be in keeping 
wilh the spirit of the provisions of Article 16 of the Constitution. 

[Ministry of Home Affairs O. M. No. U-16016!17!']6-Delhi, dated 
the 24th January, 19771 

.ec:ommnuladon (SL No. JfJ, Para No. 3· S-) 

'Ibe Committee Iegret to BOte that the Employment Exchange has net 
been sponsoring sufficient number of Scheduled Caste/Tn"be cmdidates in 
.teSpODJC to the requisitions sent by the Education Department fo Teachers' 
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posts. The Committ1:e suggest that the Education Departmen. Should not 
depend on the Employment Exchanges alone for reserved vacancies of 
Teachers. In order to attract larger number of Scheduled Castes and 
Scheduled Tribes applicants for Teachers' postS, the Education 
Department should give wide publicity to these vacancies through the media 
()f press and All India Radio. That Departments hould also establish close 
coordination and liaison with the Departments of Social Welfare of different 
State Government and also with the various Teachers' Training Institutes, 
Universities and Industria1 Training Institutes with a view to find out 
suitable scheduled caste/tribe candidates for employment as Teachers in 
:the Education Department of the Delhi Administration. 

Reply of Government 

According to the existing instructions, if sufficient number of Scheduled 
Caste/Tribe candidates are not available through the Employment Exchange 
tc fill the vacancies reserved for them, such vacancies are required to be 
advertised by the appointing authority concerned either through the 
Directorate General of Employment and Training or through the Directorate 
d Advertising and Visual Publicity. Simultaneously with the advertisement, 
the vacancies are also brought to the notice of the associations of Scheduled 
Castes and Scheduled Tribes recognised for this purpose. Such advertise­
ments will also be brought to the notice of the Social Welfare Departments 
and various agencies mentioned in the recommendation. Instructions issued 
by the Department of Personnel for notifying reserved vacancies to the 
various stations of the All India Radio for announcement through the Radio 
will also be followed. 

[Ministry of Home Affairs O. M. NO.U-160J6/17/76-DeIhi, dated 
me 24th January, 1977] 

Recommelidtttion (81. No. '39. ,Para No. 3' 51) 

The Committee suggest that copies of all advertisements for recruitment 
of Teachers in the Education Department of the Delhi Administration 
1Ihould simultaneously be IIeIlt to the members of the Parliamentary Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes so that they could 
8180 help in sponsoring suitable Scheduled Caste and Scheduled Tribe 
-candidates for employment in the Education Department. 

Reply Of Government 

Government have considered the suggestion. Copies of advertisements 
would be sent by me Delhi Administration to the Secretariat of the 
Committee and the Lot Sabha/Rajya Sabha Secretariats for tile irtrormatlon 
-of the Members. 

[Ministry of Home Affairs O. M. No. U-I6016/I7/76-Delhi, dated 
'the 24th January, 1977] 

1ltcan! ......... ,.. ,(aI. MOo .p,: .... No. 3' 18) 

The Committee f~ voryltroQa1y that adequate rep,r,esents.tton of 
Scheduled Cutes aDd SChediJIcd Tribes at all leYds in the POllce Deptt. 



is absolutely essential. The cases of atrocities on, and haalssment of Schedu­
led Castes and Scheduled Tribes are, to a large extmt, due to their inade-
quate representation in the Police Forces of the States and Union Terriro­
ries. In order to inspire confidence in the Scheduled Castes and Scheduled 
Tribes populace, it is necessary that they must have a fi:eliug that the Police 
Force is their own and it will afford them all the protection needed by them. 
This can happen only if the Scheduled Castes and Scheduled Tribes are 
themselves adequately represented at all levels in the Police Departments. 
The Committee, would, therefore, emphasise with the greatest stress that 
all eff6rts should be made to wipe off the shortfalls in the representation of 
Scheduled Castes and Scheduled Tribes in each of the categories of posts 
in the Police Department. 

Reply of GovernmeDt 

The reconunendal ion of the Committee has been noted by the Delhi 
Administration for compliancei 

[Ministry of Home Affairs O. M. No. U-I60Ili/I7/76-Delhi, dated 
the 24th January, 1977] 

RccClDlmclldarloa (51. No. 430 Para No. 3.") 

The Committee note that the Police Department recruits Scheduled 
Castes Candidates by applying the principleof exchange of vacancies between-. 
Scheduled Castes and Scheduled Tribes where suitable Scheduled Tribe 
candidates are not available for mous posts after carrying forward those 
vacancies for three recruitment years. The Committee would, however, 
like the Police Depanment to fill the 90 outstanding carried forward reserved 
vacancies of Schedultd Trites by appointing candidates frem Scheduled 
Tribes only, 88 has been assured by that Department during tvidence. 

Reply of Goftl'llmeat 

Delhi Administration are already making efforts to wipe out the backlog 
of vacancies of Scheduled Tribes in the rank of Constables. For this purpose 
they have already addressed Rajasthan Police for special recruitment of 
Scheduled Tribes exclusively. 

[Ministry of Home Affairs O. M. No. U-I6016/I7/76-Delhi, dated 
the 24th January, 1977] 

Recommeadation (51. No. 44. Para No. 3.80) 

The Committee note that due to non-availability of Scheduled Tribe 
candidates in Delhi, the Police Department has been sending teams of 
recruiting officers to the neighbouring states of Rajasthan, Madhya Pradesh, 
Uttar Pradesh etc. in order to recniit Schediuled Tribe constables. The 
Committee suggests that similar efforts should also be made to fill the carried 
forward vacancies reserved for Scheduled Tribes in other categories of post 
in which those vacancies have accumulated in large numbers. 



Reply of GoverameDt 

Direct recruitment is made only in respect of Class-IV Constables, 
Head Constables (Clerical) and 40% of the vacancies in the rank of Sub­
Inspectors. 3 Scheduled Tribes have been recruited as Class-IV employees 
and effortS are afoot to make good the shortage in the rank of Constables 
by sending recruitment Pll-rties. As for Sub-Inspectors and Head Cons­
tables (Clerical) the procedure indicated against para 3.60 (SI. No. 38) 
will be followed and in remaining categories viz. Inspectors, Assistant Sub­
Inspectors and Head Constables, excepting Head Constables (Clerical) 
are filled by promotion. 

[Ministry of Home Affairs O. M. No. U-x60x6/x7/76-Delhi, dated 
the 24th January, X977] I 

RecommendatioD (SI. No. 45, Para No. 3.31) 

The Committee also suggest that the Police Department of Delhi Ad­
ministration should approach the Departments of Social Welfare of various 
States for suitable Scheduled Tribes candidates. They should also send 
copies of their recruitMent advertisements for various posts in the Police 
Department to members of the Parliamentary Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes who may help in sponsoring 
Scheduled CastejTribe candidates. 

Reply of GoverDment 

The procedure indicated in the reply to para 3 ~ So (51. No. 38) will be 
followed in this case also. 

[Ministry of Home Affairs O. M. No. U-x60x6/x7/76-Delhi, dated 
the 24th January, x9771 

. Reeo_endatioD (SL No. 411, Para No. 3.84) 

The Committee have been informed that the shortfall in the representa­
tion of Scheduled Castes and Scheduled Tribes in the posts of A.S.P./ Dy. 
S. P. is due to the fact that a number of Scheduled Castes /Tribe Officers 
have left the service on qualifying in other higher examination 'Viz. 
I. A. S., I.P. S., etc, the Committee would like the Ministry of Home Affairs 
to examine the feasibility of filling the resultant vacancies by Scheduled 
Caste/Tribe candidates only, so that their quota does not fall below tbe pres­
cribed percentages. 

Reply of GoverDmeDt 

Government have considered.this recommendation of the Committee. 
The position is that reservations are made with reierence to the vacancies 
{jqcurring from time to time and not with reference to total strength of a 
service or a cadre. There is a roster of 40 points prescribed for keeping a 
continuous account of the vacancies filled from yea~ to year. Vacancies caused 



(due to whatever be the reasons) for which recruitment/promotion is to be 
made are entered in the roster and reservation is determined on that basis 
taking into account also the number of reserved vacancies carried forward 
from the previous year. As regards officers who resign after recruitment to 
the Service, their vacancies are also taken into account for purpose of 
determining the number of vacancies to be reserved. Among the officers 
who resign there may be officers belonging to Scheduled Castes/Scheduled 
Tribes or general commllnities, although in the case under reference it has 
happened that only the Scheduled Caste/Scheduled Tribe candidates 
have resigned. All such vacancies are taken into account for determining 
reservation in future recrllitment. It would Dot be correct to determine 
-reservation on the basis that a particular vacancy has been caused dlle to 
resignation of an officer belonging to Scheduled Caste or Scheduled Tribe. 
Vacancies causcd by r-esignation of officers belonging to general categories 
(other than those of Scheduled Castes or Scheduled Tribes) may also fall 
on 'reserved' points in the roster. 

[Ministry of Home Affairs O. M. No. U-I6016/17/76-Delbi, 
.dated the 24th January, 19n] 

ReoommeadatioD (SL N .. .."Para·No. ).tI) 

The Com:nittee Dote that the Employment Department of Delhi 
Administration controls only the ex-cadre posts and that the cadre pOsts in 
that Depanm:nt are controlled by the Ministry of Home Affairs/Service 
Depanment of the Delhi Administration. 

RepI, de Geftl'luaeat 

ReqllirtS DO action. 
[Ministry of Hlm: Affairs O. M. No. U-I6016/17/76-Delhi, 

dated the 2~th January, 1977] 

Recommeadatloa (SL No. So. Para No. ).99) 

The Com:nittee regret to note that there is not a single Scheduled Caste/ 
Tribe in Class-III ex-cadre posts in the Bmploymem: Depanment. They 
are also surprised to find that there is carry forward of reserved vacancies 
even in Cll'Ss-IV ex_dre posts. Thill only shows that proper care has not 
been taken by the Employment Department to implement the Govel1llDeDt 
of India orders on reservatiOM for Scheduled Castes and Scheduled Tribes 
meticulously. The Committee would urge the Employment Department to 
take immediate and eft'ective steps to lIlIIte good the shortfalls at least in 
Class-III and Claft-IV ex-cedre po!ItS imi8ecliately. 

Repl) of Goverameat 

Necessary instructions to wipe OUt the backlog in the Employment 
Directorate have been issued by the Delhi Adminstration for strict compliance. 
In 'this regard pk!aIe see Appebdix-XlV. 

(Miniatry of Jfome A1I'airs O. M. No. U-r6016/I7f'76-DeIbi, 
dated the 24th lat1uary, 1m] 



Recommendation (St. No. 51, Para No. 3'100) 

The Committee are also unhappy to note that the Employment De­
partment does not mention the number of vacancies reserved for 
Scheduled Castes and Scheduled Tribes in their recruitment 
advertisements. In the absence of such specific mention, the 
Committee fail to understand how the Scheduled Caste and Scheduled 
Tribe candidates are to applyFor the reserved posts. The Committee need 
hardly emphasise that the Government of India orders on the subject are 
specific and those should be meticulously followed in letter and spirit. This 
will also help the Employment Department in getting Scheduled Caste/ 
Tribe candidates in large numbers .. 

Reply of Goverament 

Instructions on this point have been issued by the Delhi Administration 
for strict compliance by all Heads of Departments (Appendix-VII). 

[Ministry of Home Affairs O. M. No. U-rfjoI6/17/76- Delhi, 
dated the 24th January, 1m] 

Recommeadatlon (SL No. 52, Para No. 3.109) 

TIle Committee note that all the posts other than Class-IV posts in the 
-Sales Tax Dq>artmeDt are filled and controlled directly by the Service De­
partment of the Delhi Administration. 

Reply of Government 

Calls for no action. 

[Ministry of Home Affairs O. M. lNo. U-r6016/I7/76-Delhi, 
-dated the 24th January, 1977] 

Recom.-.datioD (SL No. 530 Para No. ).118) 

The Committee are sorry to l10te rbat the represe:otation of Scheduled 
Tribes even in Class-IV posts in the Sales Tax Departmeat of the Delhi 
.Administration is only z.6 per cent. The Committee do DOt agree with the 
justifiCllion givm by tbe Sales Tax Commi8siooer that overall percentaF 
of both the Scheduled Cutes and Scbeduled Tribes in CJass..IV postS is 
26.5. The Scheduled c.te a-IV employees taken against general 
wcmcia amJJO[ be COUII1'Cd apimn: the quota relCl'Ved for ScbeduIcd 'tribes. 
There is • we1kletioed procedure for excbanF of reaccved vacancies 
between the Scheduled Castes and the Scheduled Tribes and unless that 
procedure is followed the Scheduled Caste employees recruited in excess, 
if any, of their reserved quota amaot be ~ against the unfilled reserved 
vacancies of Scheduled Tribes. The Committee would, therefore, like the 
Sales Tax DeparttueDl to make good the sbortfaR in the iatake of Scheduled 
Tn'bes in CIaas -IV pollS immedieteJy. 



Reply of GoYel'lUDeat 

Instructions have been issued by the Delhi Administration to the Sales 
Tax Department, for wiping out the shortfall in the intake of Scheduled 
Tribes in Class-IV posts (Appendix XV). 

[Ministry of Home Affairs O. M. No. U-I6016!I7!76-Delhi, dated 
the 24th January, 1977] 

Recommendadon (51. No. 55, Para NO.4. II) 

The Committee are surprised to note that although instructions to 
maintain rosters were issued by the Ministry of Home Affairs as back as 
1952, the various departments of the Delhi Administrtion acted upon those 
instructions rather belatedly. As many as 17 Departments of the Delhi 
Administration introduced the Rosters only from 1970 onwards. The 
Committee are all the more distressed to find that after introducing the 
Rosters, majority of the Depatments in the Delhi Adminstration have not 
maintained them properly, a fact which has been revealed during the course 
of inspections conducted by the Study Teams from the office of the Commis­
sioner for Scheduled Castes and Scheduled Tribes. 

Reply of GoVCl'llJDeDt 

TIle Government's instructions regarding the maintenance and ins-
pection of rosters have been issued by Delhi Administration more than once 
to all the Heads of Departments and they have been asked to follow these 
instructions strictly. 

[Ministry of Home Affairs O. M. No. U-I6016!I7!76-Delhi, dated 
the 24th January, 1977] 

Recommeadadon (51. No. s6. Para N .... 12) 

During the course of evidence before the Committee, the Committee 
pointed out several discrepancies in the statements furnished to the Com­
mittee regarding the staff strength in the different departments of the 
Delhi Administration, particularly the Education Department, and the 
Scheduled Castes and Scheduled Tribes among them and the numbers of 
reserved vacancies carried forward each year. In spite of sufficient time 
having been given to the Education Department, those discrepancies 
could not be reconciled because those statements had been prepared with-
out maintenance of Rosters or based on Rosters improperly maintained. 
The Committee must emphasise that correct statements of staff positions 
and Scheduled Castes and Scheduled Tribes among them from year to year 
cannot be made unless Rosters are maintained correctly and properly. 

Reply of Govunment 

As observed by the team of the Officers from the' Office of the Commis­
sioner for Scheduled Castes and Scheduled Tribes the rosters are now being 



maintained by the concerned branches of the Education Department of the 
Delhi Administration. Also see reply to para 4' II (S. No. 55) 

[Ministry of Home Affairs O. M. No. U-I6016/17/76-De1hi, dated 
the 24th January, 1977] 

Recommendation (SI. No. 57, Para NO.4· 13) 

The Committee wauld also like to point out that the Roster is a mecha­
nism to keep a watch on the proper and adequate intake of Scheduled Castes 
and Scheduled Tribes in the services and that it would cease to have any 
significance if it is not maintained properly. The committee would, therefore, 
Bqess that the Rosters should be maintained as per extant orders on the 
subject and they should be inspected regularly by the competent authorities 
in accordance with the proforma prescribed vide Cabinet Secretariat (De­
partment of Personnel & Administrative Reforms) Office Memorandum No. 
8/8/71- Estt (SCT) dated the 22nd April, 1971. Discrepancies noticed du­
ring the course of inspection of Rosters should be rectified immediately and 
also brought to the notice of the concerned Head of the Depart­
ment as also the Chief Secretary Delhi Administration. 

Reply of Government 

Instructions were issued to all Heads of Departments/ Liaison Officers 
to conduct inspection of the rosters regularly and see that the discrepancies 
are rectified immediately. (See Appendix XVI) Further instructions in this 
regard have been issued by the Delhi Administration (Please see Appendix­
XVII). 

[Ministry of Home Affairs O. M. No. U-I6016/17/76-Delhi, 
dated the 24th January, 1977] 

Recommendation (SI. No. 58, Para NO.4· 14) 

In view of the said state of affairs in the Delhi Administration regarding 
maintenance of Rosters, the Committee would like the Delhi Administration 
to organise a training programme for its concerned staff in the prompt and 
proper maintenance of Rosters in respect of each category of posts in each 
of its Departments. The help of the Department of Personnel and Adminis­
trative Reforms and of the Office of the Commissioner for Scheduled Castes 
and Scheduled Tribes may be taken in this regard. 

Reply of GoVel'DmeDt 

The training programme was organised by Delhi Administration on 21st 
and22nd~~,I976incollaborationwiththe Department of Personnel 
and Administrative Reforms. It was a two day refresher course which was 
attended by all the Liaison Officers of various Departments of Delhi Ad-
ministration. The Officers of the Department of Personnel and Administra-



tive Reforms delivered detailed h:ctures on the provisions and procedure 
of reservations for scheduled Castes/Scheduled Tribes in services. 

[Ministry of Home Affairs O. M. No. U- 16016!I7/76-Delhi, dated 
the 24th January, 1977] 

Recommendation (51. No. 59, Para No. 4.24) 

The Committee note that in 1968 , the Delhi Administration had decided 
that the respective Heads of Departments in the Delhi Administration 
should act as Liaison Officers for the purpose of ensuring proper implemen­
tation of orders! instructions pertaining to reservations for Scheduled Castes 
and Scheduled Tribes in respect of their Departments and subsequently in 
1971, other Officers in those Departments were appointed as Liaison Officers. 
The Committee are unhappy to find that several Departments of the Delhi 
Administration appointed Liaison Officers only from 1973 onwards. 

Reply of Gcwearmeut 

Noted. 

[Ministry of Home Affairs O. M. No. U- 160I6!n!76-Delhi, dated 
the 24th January, 19n] 

ReeeaameadatioD (SL No. 60, Para No. 4 25) 

The Committee hope that the Liaison Officers appointed by the various: 
departments of the Delhi Administration would function with a sense of 
dedication and ensure that the shortfalls existing in the services of the Delhi 
Administration are wiped out at the earliest. They also hope that these 
Liaison Officers will focus their attention on the proper maintenance of 
Rosters by the concerned authorities and satisfy themselves that the reser­
vation orders are propedy implemented by them. 

Reply of Government 

Necessary instructions to tile Liaison Officers have been issued by the 
Delhi Administration. 

[Ministry of Home Affairs O. M No. U- I6016!I7i76-Delhi, dated 
the 24th January, 19nJ 

Recommendation (SL No. 61 Para No. 4·26) 

The Committee are also unhappy to DOte that in the Police Department 
of the Delhi Administration, the Assistant Inpectors General of Police who 
are in charge ofrecruiunent and maintmaocc ofR.osters have been appointed 
as-Liaison Officers to inspect tile RosterS etc. The Committee 8l'ein apecment 
with the views of the representative of the Ministry ofHolne Affairs that it 
is apinstthe spirit of (iQva:nment orders on the subject that an officer w~ 
isemx,Ulted with the job of maintenance of Rossen is also asked to superYdC 
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it. The Committee, therefore, suggest that a Deputy Inspector General of 
Police should be nominated as Liaison Officer to see that they maintain the­
Rosters properly and ensure due compliance by the appointing authorities 
with the orders and instructions pertaining to reservations of vacancies in 
favour of Scheduled Castes and Scheduled Tribes and other benefits 
admissible to them. 

Reply of GovernlUDt 

The Deputy Inspector General of Police (Administration) has since been 
appointed as Liaison Officer for the Police Deparnnent. 

[Ministry of Home Affairs O. M. No. U - 16016/17/76- Delhi, dated 
the 24th January, 1977] 

R-ecommendadoD (SI. No. 62, Par. NO.4· 1.7) 

The Committee would like the Delhi Administration to review the po­
sition in other Departments also and remove the above anomaly if it exists 
in any of the other Departments of the Administration. 

Reply of Government 

Instructions to all the Heads of the Deparnnents have been issued by the 
Delhi Administration. They have been asked to appoint Liaison Officer of 
the status of Deputy Secretary or equivalent in their department. 

[Ministry of Home Affairs O. M. No. U- 16016/17/76-Delhi dated 
the 24th January, 1977] 



CHAPTER m 
. -RECOMMENDATIONS/OBSERVATIONS WHICH THE COM­

MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF TIlE 
GOVERNMENT'S REPLIES 

Recommeadation (81. No. S. Para No. 1.20) 

The Committee regret to note that although the Government of India 
'orders relating to resevations for Scheduled Castes and Scheduled Tribes 
became effective to all the posts/ services in the Delhi Administration from 
the year 1950 , these orders were implemented by that Administration some 
what effectively only from February, 1967. The Committee are also distressed 
to note that reservations for Scheduled Castes/Tribes were made for the 
first time in the Police Department of the Delhi Administration in 1955 
after an unduly prolonged correspondence relating to the amendment of the 
Punjab Police Rules under which recruitment was then being made in Delhi. 
The Committee feel that the prolonged delay in effective implementation of 
reservation orders in the Delhi Administration as a whole and delay of five 
yearsin enforcement of reservations of vacancies for Scheduled Castes/ 
Tribes in the . Police Department must have deprived many a Scheduled 
Caste and Scheduled Tribe candidates an opportunity of getting into the 
Services of the Delhi Administration. This delay on the part of the Delhi 
Administration is inexcusable. 

Reply of Govet'llmeat 

Th: delay in the implementation of the reservation orders more effec­
tively in the Delhi Administration has already been explained to the Committee 
both in the preliminary material supplied to the Committee Sectt. and also 
during the oral evidences tendered by the Chief Secretary, Delhi Adminis­
tration. However, the backlog in Police Department from 1950 has been 
w ;>rked out and indicated in para 1 . 22. Efforts are afoot to remove the backlog 
in due course oftime. 

[Ministry of Home Affairs O. M. No. U- 16016/17/76-Delhi, dated 
:the 24th January, I977J 

RecommendatioD (8L No. 7, Para No. I.U) 

In so far as the Police Department is concerned the Committe would like 
that the shortfalls in the employment of scheduled Castes and Scheduled Tri­
bes in that Department should be reckoned from 1950 onwards when the 
Government instructions were received. 

Reply of GoVerDIIleDt 

Orders for representation for direct recruitment of Scheduled Castes and 
. Scheduled Tribes were made applicable to Delhi Police in May, 1955. vide 

26 
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Delhi Administration letter No. F. (14I)/54-II dated 5-5-1955. The 
J1eICeDtage of reservation at that time was 121% for Scheduled ,Castes 
-..$% for Scheduled Tribes. In case of promotions these were made 
applicable after the amendment of Punjab Police Rule 13' I, with effect I 

frGID 6-3-11}69. The position of representation of Scheduled Castes and 
Sdledu.ted Tribes in various ranks after deducting the strength of 
CIlIa III existing in 1950 as worked out by Delhi Administration will be 
as~er:--

(.i) Sauctiooed alrC:D8th as oq 
80-11-1975 

(ii) Sanctioned Strength as on 
1-1-1950 

(wl.iacrease from 1950 to 
'1JO-11-I975 

Inspn. 

2 45 

5.1. 

'49 

149i 

lLCs. Const-
A.S.l. (including abies 

Clerical) 

(iy) Br<ak up of incresa 
(a) from 1950 to 1970 186 1052 ¥ 2126 6705 

(b) From 2-5-70 to 30'11-75 , __ -=5;::;9 ___ 44.:..:.::5 ___ s8~7_ 99~ 1973 ... TOTAL 

(1/0)'.~ P SdlHuUd C&rIu 
.(a) @ IRio/. Cram 1950 to 

1970 • 
').(b) @15% from 1971 to 

30-11-75 

• 
. Total reservatiaD Cram 1%0 

to 30-11-75 • 

(vil Actual representation as 
an 30-11-1975 

ShorttaJlsf_ of Schedul.d. 
Caste • 

: RumtIllilPu llIr SeIrduId Tri6u 
(a>@s% from 1950 to 1970 

'" (b) @ 71% from 1971 to 
30-11-1975 

Total reervation from 
1950 to 30-11-1975 

Actual repraeIltaUon of 
Sch. Tribes .. 0j1 
30-11-1975 

;:, Shord'alll- of Sc:h. 
. Tribes,. • 

" (vii After IIdjaltiDs..... of 
\~ Sc:h. c.u. ...... the 
" "-tIiID cI 8ch. Tribes we 
"!aeta~ot • 

q:!11 LS-"3 

245 1497 1!l33 3118 8678 

13 1 

9 

9 19B sa 149 1134 

12 143 35 35 1 1472 

+3 -55 

53 33$ '. 

5 73 '.f8 ' 

5 73 4B:~ 

III U 108 

-5 

-52 



The backlog will be, cleared in the course of futUre recru.it\llent 

[Ministry of Home Affair$ O. M. No., U.-r60I6t17/76-l)elhi, dated­
the 24th January, 19771 

Commetlt$ 0( the Committee 

The Committee woqld like to know the number of special recruit­
mellts. made aDd the backlog III various categories ill the Police De­
partment cle.are4 so fal'. The Committee would al.so like to know tile 
number of vaC&Jlcies reserved for Scheduled Castes and Schedull:ll 
Tribes still left to be filled in various eadtoes of Police and the ti.e 
by which the backlog is proposed to be wiped out. 

Recommendation (SI. No. ZI, Para No. 2 .411) 

The Committee would urge the Delhi Administration to fill all the carried, 
forward .reserved vacancies expeditiously by holding special recruitments 
exclusively for Scheduled Castes and Scheduled Tribes. 

Reply of Government 

BtrortS are being made by various departments of Delhi Administration te 
cover up this backlog. However, the main difficulty is that the Administratioit 
cannot go beyond 50% of the vacancies occurring in a recrUitment year tt. 
filling up the POSts by Scheduled Caste and Scheduled Tribe candidatS. 
Efforts are being made to make special recruitment for Scheduled. Castes 
and Scheduled Tribe3 as far as possible. The percentage of representation Of 
Scheduled Castes and Scheduled Tribes is increased sUbstantiaUyin the 
recruitments made through competitive examination by relaxing thestandatllll, 

(Ministry of Home Affairs O.M. No. U-16016/ 17/76-Delhi, dated 
the 24th January, 19771 

Comments of the Committee 

The Committee would like to be apprised of the number of spe:cW 
recruitments made exclusively for Scheduled Castes and &hechalea 
Tribes aDd the results achieved in 6Uingaptbe baclJogio the repre­
eatatioll of Scheduled Castes and Scheduled Tribes ill dif(erellt 

catesories of posts ill the various Departments of Delhi Aclministra­
tioll. 

Recommendation (SI. No. 26, Para No. 2 .61) 

The ommittee note that after the appro;,al of the Finance Department 
f the Delhi Administration for the permanency of 70'2 posts with effect &om. 

the 1st March, 1973 in the various categories of pOStS ·ofteacbers, die 
cation Department has worked out quotas of Scheduled Castes an'd 

Scheduled Tribe employees for confirmation at the rete of u', perc::IliI$ 
T he Committee would like to be informed whetber tile Sc:boduIed. c.c1 
Tribe employees have actually been confirmed as ~ 1:be Q1.faI8$ wart.ed 0 at 
by 6e Education Department ana the number so coofinDcd:. 



~el!J-y~ O~' 6:o'Ver-~meD,. 

'J;h~ ~t of c9n,6J;mation lYis; l!JrealiW ~ al.low~ at ~ rate of ,~~' 5 
~r;ce.nt. ~t102.PotiJS wUb>~ct~ 1-~-71 t:Ix:.rtlWber. Qf ,Cheqq.ted 
(;J,\Ste- aP<1 Sc~uIW 1'~ ~ees wb,.o have ~Q, copfirmed, agaip, t 

. me V3C:UWie& <t;elen-ed tQ a1:to,ve i$, 1.6--

r A Statement showing the numter of $chedule9 Cwit{janQ iCq,edul,ed Tr~l;>e 
candidates already confirmed w.e.f. 1-3-73 is appended below. The reasons 
for non-confirmation of some of the Scheduled Caste/Scheduled Tribe 
candidates have been shown l\gains.teach C!\t~Ol'y. The cases ofth~ remaining 
Scheduled Caste and Scheduled Tribe candidates are being placed before 
the D.P.C. inits.-next meeting which is li~b:r to be be1d in :Fe!;>. 1977-

S. 
No. 

Category 

1. PGT (Male) ,. • 

2. I'GT(Female). • 

o . TGT (Male) 

i.,. TGT (Female) • 

!I. ).aDg. lr. (M.al~) 

6. Lang. Tr. (Female) • 

7. SR. PET (Male) 

O. SR.PET(Femal~ 

9. Jr. PET (M.ale) 

,0. Sr. Dom. Sc. Tr. 

II. Jr. Do .. 
I,. Music TT, • • 

Details of 702 
pmt. posts against 
which rescrva- No, of tcachers 
lions in confir- coofumed 
malion has been 
given to SC/ST 
candidates 

S.C. 

6 

3 

10 

13 

II 

s 

S.T. 

S 

S.C. S.T. 

6 

43 

7 

10 

6 

Remarb 

ST candidates not 
available. 

1 ST not avlUJable and 
1 SC held up u\le tt> 
non-availability of 
C.R. 

3 held up due to non­
availability of C.R. 

12 SC not available and 
5 due to non-availa\>ility 
ofC.R. 

held up due to non. 
availability of C.R. 

Candidates not avai10 
able. 

Non-avl\ilab4ity of can­
didates. 

Do. 

II SO 'Il\d I 81' candi. 
dates not available. 

Candida .we. ' no~ avall. 

[Ministry ofltol1\e Affairs O.M .. :N\). U-I6Qltt/:Q ~-1)~hi. dated the 
24th January, 19771 
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Subsequently a meeting of the Departmental Promotion Committee was 

held in the first week of March, 1977 and three more trained Graduate 
teaChers (Ma1e-SC) and seven more Language Teacher (Female-SC) were 
confirmed with effect from 1-3-1973. The cases of six Scheduled Caste 
teachers only are held up for want of complete confidential reports. For the 
remaining 27 permanent posts Scheduled Castes I Scheduled Tribes are 
not available for confirmation. A detailed Statement indicating the up-to­
date position is as fonows :-

-_._----------_._----
SI. Category 
No. 

I. I'GT (~{a1e) 

2. P.G.T. (Female) 

3. TGT (Malej 

-l. TGT (Female) • 

5. Lang. Tr. (Male) 

6. Lang. Tr. (Female) 

7 .. Sr. PET (Male) 

Permanent potu No. of teachen 
available confirmed 

S.C. 5.1'. S.C. S.T. 

6 3 6 .. 

3 ~ 

46 46 .. 

24- 7 

10 10 

13 13 

Remarks 

3 ST candidates 
not available. 

I ST not available and' 
I SC held up due to 
non-avaJlabilitr of 
CR •. 

12 SC nOl available at 
that time and 5 held . Up' due to Don-a,-aiIa· 
biTity of complete CR •. 

3 .. Sr. PET (Female) 

9. Jr. PET (Female) 

..• Can~idatc not a,·allable. 

2 .. Candidate not a\'ail~ 
able. 

10. Jr. Dom. Sc. Teach .. 3 2 SC and I 5T candida-
tes not available. 

I I. Sr. Dam. Sr. Teacher Candidate not available. 

12. Music Teacher . 2 .. Candidate not anilable. 

----------'----
[Ministry of Home Affairs O. M. No. U-noI6!1/76-Delhi, dated 

the 15th October, 19771. 

COJilmeau of the. Committee • 

The Committee Bote that the c:oDfirmation ef a number of 
Scheduled Caste and Sc:Jaedaled Tribe teac:hers in the Education 
Department, DeIIai AdmiDis.trati_ have been !ae1d pp due te _8-
availability of their Confidential Reports. The COmmittee woal. 
like t. kaow as to why the CoDfideatial Reports were not available; 
who is retlpb8lble for thh "pH; aad wkat actin ... been taken or 
proposed to be tUea apinst the persons conc:enaed. 
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Recommcadatioa (SL No. 330 Para No.I."S) 

The Committee regret to note that there is not a single Scheduled Tn1les 
employee in Class I and Class II posts in the Education Department of the 
Delhi Administration. Their representations in Class III and Class IV 
posts is also negligible. The representation of Scheduled Castes is also quite 
meagre in all Classes of posts except Class IV. The Committee are all the 
more distressed to find that there is a shortfall of 2.4ZS reserved vacancies 
in Class III only out of a total shortfall of 2490.' Even in Class IV posts, 
there is a shortfall of '33 tesert'ed . vacancies. Considering these 
huge short-falls, the Conuni~ cannot help concluding that 
orders 'instructions on the subject have neither been followed scrupulously 
by the Education Department nor has adequate attention been paid to 
improve the situation. The Committee would like to impress upon 
the Delhi Administration the necil to devise adequate checks to ensure rigid 
application of the extant orders regarding reservations for Scheduled Castes 

. .and Scheduled Tribes by the Education Department. 

Reply of Goverameat 

The recommendation of the Committee regarding representation of 
Scheduled Castes and Scheduled Tribes in Education Department, Delhi 
Administration has been noted for compliance. However, as already re­
ported by the Education Department there is dearth of Scheduled Caste 
and Scheduled Tribe candidates particularl~ for Science sub/em. The 
position regarding availability of Scheduled Caste and Scheduled Tribe 
candidates as per statistics of the special recruitment as a result of the adver­
tisement made in December, 1975 in Science subject is as ·follows :-

Total ~o. 
of va'::1"lcic5 

<:atcs;ory.wi~e 

TGT(SC-A) 

TGT{SC-B) 

TGT (COM) 

Re;erved for Total !'i'o. of No. of No. of No. of ~o. of 

S.C./S.T. A:,plica- Caodi- eligible absent selected Appoint­
tioM dates candi- candi.. candi- ed "0 far 

recdved called dates date$ dates 
for in-
terview 

SC ST SC ST SC ST 

20 10 o.j. 17 16 1~ 4-

20 10 Of 12 12 3 8 8 

20 10 \6 9 6 1 ,~ 4-



32 

It may also be added 1lere tMto6o vecanctesOfTGT(SC.A. & B) were 
again advertised in the month of June, 1976 and the response to the said 
advertisement is as follows :-

!,;.~o. Ca~ry Reoerved .for TotaIap-
S.C. & S.T. pliQltion 

received 

---------------------------
( TGT (SC .. \) Male 

1 TGT (SC-A) Female 

3 TGT (SC-B) Male 

4 TGT (SC-B) Femak _ 

(0 

to 

10 

to 

5 ~8 

5 2 

5 27 

5 9 

As per suggestion of the Parliamentary Committee, requests were made 
to all the State Governments to recommend S.T. candidates against the 
vacant posts under this Direomnk. The tesponse from the State Govern­
ment, to the said request is as follows :-

Nam' of tbcState Government No. of candidates spolt!lOred 

1. dhandigarh Administration None. 

2. O:>vt. of P(mdichrrry None. 

:;. Karnl\taka • None. 

. 1. Shi\long (Mr.ghalaya) ~one. 

None. 

[Ministry of Home Affairs O.M. No. U-I6016/I7/76- Delhi, dated 
the 24th January, 1977]. 

Comments of the Committee 

The Committee desire to know the dates on which letters for 
interview for appointment as teachers dwing the recruitment held 
in 1975 were issued to the Scheduled Caate/Scheduled Tribe candi­
dates and the dates on which the interviews were held. The Com­
mittee would also Hke to bow the addresses of the Scheduled 
CasteiScheduled Tribe candidates who were absent on the dates of 

--interview. The Committee would further Hke to know the position 
with regard to recruitment of Scheduled Caste/Scheduled Tribe 
teachers in subjects other than Science and Commerce. 

Recommendation (SI. No. 36, Para No. 3.48) 

The Committee note that the Education Department proposes to hold 
special recruitment exclusively for S,heduled Castes and Scheduled Tribes 
every year in order to make good the shortfiills _ in reserved vacancies of 
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Teachet's posts and that .depattment has already issued an advertisment to 
tbat effect to fill 240 r.eselVed vacancies of Teachers. The Committee 
would like to be informed of the results of this recruitment. 

Reply of Government 

A statement indicating the result of special recruitmenJ: in response t.o 
the allvertisement made in .December, · 1975 is given below :-

-----
Total No. ofvacanci<:s R_r.vedfor Total No. of No. of No. of No .. of 

categorywise SC&ST appli- candi- candi- selec .. apptu. 
cations dates da ted 10 far. 
reed. caned who candi-

Ibr appea- dates 
inter- red for 
view interview 

SC ST ' sa ST SC STI 

-----
PGT (Eng. Phy., Chern. Bio 

8& Comm) Female 21 13 6 !l 

IGT (Home sa) . 5 3 4- -(a) 

~(Math.) M . 5 3 2 

TGT(Sc. A) 20 10 24- ]7 5 4 4 

TGT (Sc.Jl) 20 10 24 12 9 8 8 

'l'GT (COIpm) 20 10 16 9 6 4 4 

TGT{SKD) 20· 10 100 76 ,68 18 2 

TGT'(AGR) 20 10 '7 -(a) 

':ooT(MtL) 15 9 195 168 '46 33 

Sr.l.fusic TR. 5 3 20 3 + 4 

Sr. Drg. Tr. 5 3 30 3 2 

Jr. Drg. Tr. 5 3 80 26 24 ' 3 

(a) 0 0 a'>plicant was eligible • 
• T he ...,muning cmdidatel 00 the nane! are also "eing app~inted according to 

av"Ua!>ility of vacancies. The c,ndidate. io 6e subjeou otller tb..n Science and 
Commerce could not be offere! ') n iOlnen! '0 hr , .. tbere He iarge.number of 
sur Ius te~cher. 00 '~COU'lt of iot'oiu'!tion of oew putern (10+2+3) of Education 
which is m~re Soience Oriented. 

fMinistry of Home Affairs O.M. No. U-I6016!17176-Delhl, dated the 
24th January, 1977]. - Comments of the Committee 

The Committee would like to know the re ilSOllS as to why aU the 
eligible Scheduled <caste/Tribe candidates were not called 
for interview for appointment as teacher s who applied for the 
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potta ia respoDIC to the advertisement isaued by the Delhi Ad __ -
h'IltioD in December, 1975- The Committee would .... Jiler:te 
kIlow whether after the iatrodaetiOD of new pattern (10+2+3) 
of edaeadon, any candidates other than . Scheduled Castesl 
Tribes have beeD ofFered appoiatments as teachers. De 
Committee would further Uke to know whether appointment.f 
!lurplaa teachers will in any way efFect the quota of reserved vac_­
des and the Dumber of Scheduled Caste/Tribe caDdidates oll.e 
panel for appointment as teachers at present.' .'" 

Recommendation (SI. No. 40, Para NO.3 .52) 

The Committee recommend that where a backlog of reserved vacancies 
has arisen on account of inaction or negligence of the recruitment authoritillll, 
apart from suitable punishment being awarded to the concerned delin­
quent Officers, cent per cent reserved vacancies should be filled by holding 
special recruitments confined to Scheduled Castes and Scheduled Tribes 
only and the rule regarding reservations to be confined up to 50 per cent. 
nf the vacancies should not apply in such cases. 

Reply of Government . 

Government have examined the suggestion of. the ·Committee. There 
is aln..'3dy a provision for carrying forward Wlfilled reserved vacan(.1es to 
subsequent three recommending yesrs, subject to' the 'number of carried 
forward and normal reservations in a year not exceeding 50 per cent olthe 
vacancies in that year. However, as reprds the suggestion of the Com-
mittee that the rule regarding reservation to be cortfined up to 50 per a:ilt 
of the vacancies should not apply in cases where the backlog of resencd 
vacancies has arisen due to the inaction or negligence of recruiting auth!lr:i.­
ties and the suggestion that even cent per cent vacancies may be resened 
for Scheduled Castes and Scheduled Tribes till the backlog is wiped out, :it 
is stated that more or less similar suggestions were made by the Parliamen­
tary Committee on Welfare of Scheduled Castes and Scheduled Tribes .. tn 
its 41st Report on Deptt. for Personnel and Administrative Reforms, on 
Reservation for Scheduled Castes and Scheduled Tribes'(vide Recommen­
dation No. 13) and these were examined carefully. Relevant.extraas from 
the Government's reply to the relevant Recommendation are reproduced 
helow:- ' 

"The Committee has suggested enhancement of these percentages of 
reservation and taking other special steps to clear the backlog 
including stopping of recruitment of general candidates till the 
backlog in respect of the quota for Scheduled Castes and Scheduled 
Tribes is made good. Although the representation of Scheduled 
Castes and Scheduled Tribes in the total strength of services is 
at present below 15 per cent and 71 per cent respectively (except 
in the case of Scheduled Castes in Class-IV), the reservati9D 
cannot be made with reference to cadre strength but only with 
reference to number of vacancies filled annually. Reservations 
with reference to cadre strength would mean that all the vaca­
ancies will have to be reserved for Scheduled Castes and Sche­
duled Tribes till their representation comes up to We prescribed 
pen:entages. This will not be equitable because it will mean 
that almost a generation of the youth belonging to general 
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commuOlues will lose employment OPPOrtuOltles under Go­
vernment and the public sector. Ex~sive reservation of vacan­
cies will also not be conductive to the efficiency of administration. 
Besides, according to the Supreme Court Judgement in the 
Devadasan versus Union of India, reservation in excess of 50 
per cent of the vacancies would not be in keepwg with the spirit 
of the provisions of Article 16 of the Constitution. Further, the 
present system of basing the percentages on the maintenance 
vacancies will help assure the intake of S..:heduled Caste and 
Scheduled Tribe candidates on cvery occasion in a regulated 
manner." 

As regards the suggestion of the Committee for awarding punishment 
to delinquent officers in the matter of following the reservations orders 
strictly, it is stated that instructions relating to all matters issued by the 
Government are required to be strictly observed by the officers concerned. 
Non-observance of the instructions of Govt. including those relating to 
representation of Scheduled Castes and Scheduled Tribes could be dealt 
with by the appropriate authorities suitably. Besides, instructions have 
been issued to Ministries etc. that any glaring instances of discrimination 
or deliberate infraction of the Orders relating to reservations and con­
cessions in favour of Scheduled Caste and Scheduled Tribe employees 
in any officefestablishment could be brought to the notice of the appro­
priate authorities for suitable action. These instructions will be kept in 
view for the future. 

[Ministry of Home Affairs O.M. No. U-I6016!17176-Delhi, dated 
the 24th January, 19771· 

Comments ofthe Committee 

The Committee will cODSicler the aspect covered in this recom-
mendation at the time of collllideration of action taken repUes 
to recommendatiollll contaUaed in the Forty-first Report (Fifth 
Lok Sabha) of the Committee and the decision of the Committee 
taken thereon will also apply in this case. 

Recommendation (SL No. 41, Para NO.3· 77) 

The Committee are distressed to find that there is not a single Scheduled 
Tribe employee in Class I or Class IV posts in the Police Department of 
the De1hi Administration. Their representation in Class II and Class III 
posts is also insignificant. Similarly, there are only three Scheduled Castes 
in Class II out of a total of 86 Clru;s II officers. Their quota in Class 
III posts is also below the prescribed percentage. The Committee would 
urge the Police Department of the Delhi Administration to take immediate 
and effective steps to augment the representation of Scheduled Castes and 
Scheduled Tribes in the Police D::plrtment, at least according to the quotas 
reserved for them. \ 

Reply of Government 

Keeping in view the assurances given to the Committee efforts were 
made to recruit as many Scheduled Tribe candidates as possible and the 
Delhi Administration have now 3 Scheduled Tribes in Class IV service of 
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DeUri Police. As stated in reply to para 3 .79 efforts are being made t~ 
wipe out tbebaddog ofSchedulod Tribes in the rank,gf~ble by send­
iRg special recraitment parties to RajasChan. As for 1:be 1JIiIer Class II I 
posts efforts are being made to reduce '.e balog wIIiiIe maruiting Head 
Constables (Clerical). 3 posts of Scheduled'Tribes hDe·Men exchanged 
wit!J th.! Scheduled Castes. In case of recruitmem: af Lady SUb-inspectors 
one p<l!It of Scheduled Tribe has heel" exchangod with that of Scheduled 
Callte. 

CIa6s I posts in the Police Department of Dolhi Administration are 
normally manned by the IPSOfIicers and Selection Grade DANI-PS 
Officers. Recruitment to the IPS is made on an all India basis. Reservatioa 
is also mlde for Scheduled Castes and Scheduled Tribes in the IPS accord­
insIY. In the DANI Police ServiceOJJiy Selectiml{d:adep!&U~.QIass-I, 
wbile other posts in this Service are CIass II. In the 0I'dinary .JDIIIIe.()f the 
DANI-Police Service more Scheduled Caste!Scbl:duled TribecaR4idates 
have bcenappointed by direct recruitmea.t 1han their ~ ~. 
The shortfall in the representation of Schcdu10d Castes aad Sch.tIded 
Tribes in the DANI Police Serviae has been dale t.o m;erva&ioos aot laeing 
applicable at the initial constitution of the Scrvice1lJld ~.()f oIicers 
beIoDging to Scheduled Castes and Scheduled Tribes on their getting 
better jobs etc. 

[Ministry of Home Affairs O.M. No. U-I60I6/I7!76-Delhi, dated 
the Z4th January, 19771· 

Commeats of the Committee 

The Committee may be apprised of the latest po!iition with 
regard to recruitment of Sc:bedllled Castes aad Scheduled Tri.es 
in Class m and Class IV posts ia tile PeHee Department of the DeW 
Administration and hoar far it .... been possible to wipe out the 
"aeklog III the represeDtation ofSdtea.w eu.e/Sl!Iae..w Tribe 
employees. 

Recommendation (SI. N"o. 46, Para No. 3.8:1) 

The Comminee are unhappy to note that the backlog in the intake of 
Scheduled Caste/Tribe Constable (Clerical) has been increasing from 
year to year. The Committee see no reason for this upward trend in the 
backlog in view of the large number of educated Scheduled CastefTribe 
candidates on the live registers of Employment Exchanges. If, 
however, the Police DepJrtment does not get sufficient number of candi­
dates belonging to Scheduled Castes/Tribes from the Employment Ex­
change, it should advertise the«e vacancies in impGnsm newspapers, in­
eluding the Employment News, and the ,\11 India Radio in order to give 
these vacancies a wider pUhlicity. 

Reply of Government 

There is no backlog of Scheduled Castes in the recruitment of Head 
Constables (Clerical). This time 40 vacancies of Head Constables (Clerical) 
have bc:en advertised in the various newspapers and announcement also 
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made on All I.ndia Radio as well. It is expected that the backlog in Sche­
duled Tribes will be reduced/wiped out. 

[Ministry of Home Affairs O.M. No. U-I60I6/I7!76-Delhi, dated 
the 24th January, 19771. 

Cemme1ltS of die Goa.mktee 

The Committee ........ however like ., ..... ·1 ow for the Delhi 
Atlministration have been aYe *» reaa:e/wipe out the backlog of 
SchedlJled Tribes Head Constable (Clerical). 

Recommendation ('S1. No. 47 Para No. 3·W]) 

The Committee regret to TlO!e that in the posts of Assistant Sub-Inspector 
and Inspector the represem:ation of S~ Tril!lcs is ail _d dull: of 
Scheduled Caste is 3 per cent and 4. 72 per cent l'~y. n.e 0mI.-
minee note that the representation of Schedu1ed-G1ISIies in the pest <ef 
Inspec'tor wilt improve to about 10 por oeDt wi1:h tbe 1'II"JIIl0lii0nof 13 
Sdleduled Caste Sub-Inspectors whose R8IIles have -been approved oy 
the Departmental Promotion C' .. erIlDdtree. in Deceamcr, Il97S. 'llle 
Committee are of the firmapinion tbat the representlllliunfifScheduied 
Castes and Scheduled Tnbes can be improved to :a great 1!SteIIt if 'tile 
Government of India orders on MJetfttians for Sd!aduled Castes ad 
Scheduled Tribes in promotion by se1ecdon as well as by l!IeDiority are 
implemented in letter and spirit by the Police Department. 

Reply of Government 

There was no reservation for Scheduled Castes/Scheduled Tribes in 
Delhi Police prior to 6-3-1969, for vacancies filled by promotion. Candi­
d.ltes belonging to the~e cmnmunities were therefore not available for pro­
motion to the rmks of ASI's and S.l's from 1he fcediJagcanks. Direct re-
cnritment is made in the rll!lk of Constable, Head CoIllll:able (Clerical) and 
Sub-Inspector only. By and .by the candidates belongiRg to Scheduled 
C3stes and coming up forprMKitidn to the rank of ASI and Sol. Be­
sides, direct recnritmentof Sobe&ledCasse/Schedule Tribe Candidates 
;11 the rank of S.l., is also providing cancli.cbites of dlese aommuniUes for 
rromotion to the grade of Inspector. In view of the steps enumerated 
above the position is likely to improve. 

[Ministry of Home Affairs O.M. No. U-I60I6!I7)6-De1hi, dated 
the 24th January, 1977]. 

Commen~s of CheCommittee 

The Committee wou1d like to know thelatelt positioD with cregard 
to the promotioD elf ScJacdaled Cute/Scheduled Tribe empleyees 
to the grades of Assistaat Sub-luspector.Sab-lnspeetor and ins-
pector in the Delhi Pollce. 



CRAPTERIV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPJ.IES OF GOVERNMENT HAVE NOT BEEN ACCEPTED 

(BY THE, COMMITTEE AND WHICH REQUIRE 
REITERATION 

Recommcndation (81. No •. z.t, Para No. %.59) 

The Committee regret to note that although a large number of general 
candidates have been promoted to teachers posts in the Education Depart­
ment of the Delhi Administration during the years 1973-74 and 1974-75 
the number of Scheduled Tribes among them is nil and the number l,r 
Scheduled Castes is also negligble. Similarly, in the Police Department, 
the number of unfilled carried forward reserved vacancies in promotional 
posts is quite large. The Comminee feel that this situation ha~ arisen due 
to non-availability of S.C./S.T. employees in the lower grades or in the zdr.~ 

, of consideration for promotion to the next grade. The Committee would, 
therefore, like the Delhi Administration to examine the feasibility of filJing 
those promotional posts by direct recruitment of qualified ScheduleJ 
Caste and Scheduled Tribe candidates to the extent of defficiency, 

Rcply of Government 

Government have examined the suggestion of the Committee, It is 
felt that the manner in which recruitment to a particular post should be 
made is determined with reference to the requirements of the post, the 
"duties attached, qualifications, experience and previous training required 
!br efficiently manning a post and also taking into account other relevant 

• factors such as need for introduction offresh blood by way of direct recruit­
ment, adequate opportunities of promotion to persons in the lower grade 
etc. The method of recruitment to a post is laid down in the recruitment 
rules, which are statutory. Normally, posts are filled either by direct re­
cruitment, promotion, deputation or transfer. Where it is considered 
essential that the posts should be filled by more than one method, the pro­
portion to be filled by each method is also laid down in the recruitment 
rules e.g., SO per cent by direct recruitment and So per cent by promotion, 
Sometimes, an alternative method of recruitment is also prescribed e,g" 
"by promotion failing which by deputation or transfer." Recruitment 
to all regular vacancies arising in a post is required to be made strictly 
according to the provisions of the reeruitment rules. It will, therefore, 
not be feasible to fll1 promotional posts by direct recruitment. 

[Ministry of Home Affairs O.M No. U-I6016'J7/76-Delhi, dated 
the 24th January, 1977]. 

38 '-
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Commeats of the Committee 

Please see Chapter I, para 1.2. 

RecommeDdadoD (St. No. 34t Para NO.3 .46) 

The Committee are unhappy to note that the Education Dcpanment did 
not maintain Rosters for the posts of Vice-Principal and other categories .of 
Teachers due to which they could not work out the quotas reserved for 
Scheduled Castes md Scheduled Tribes respectively in these posts. 
The Committee suggest that in those categories of posts for which Rosters 
were not being maintained prior ,to 1974> vacancies reserved for Scheduled 
Castes & Scheduled Tribes should be calculated on the basis of total 
strength in that category. 

Reply of GovernmeDt 

The Parliamentary Committee on Welfare of Scheduled Castes and 
Scheduled Tribes had made a somewhat similar recommendation in its 
.jIst Report on Cabinet Secretariat (Department of Personnel and A. R) 
regarding reservations for Scheduled Castes and Scheduled Tribes vide 
Recommendation No. 4 in that Report. That Recommendation has been 
carefully examined by the Department of Personnel in consultation with 
The Ministry of Law. A copy of the reply given to that recommendation 
is at Appendix XIII. 

[M.inistry of Rome Affairs O.M.. No. U-I6016!17/76-Delhi, dated 
the 24th January, 19771. 

CommeDts of the Committee 
Please see Chapter I, para 1·3. 

RecommeDdadoD (SL No. 54> Para No. 3 .115) 

The Committee are unhappy to note that there is a shortfall in the re­
rresentation of Scheduled Castes and Scheduled Tribes in the DANI 
Civil Service as reservations were not applied in the initial constitution of 
this service in January, 1971. The Committee, however, note that the 
"\ linistry of Home Affairs have provided reservations for Scheduled Castes 
..md Scheduled Tribes at the maintenance stage of this service in respect 
of direct recruitment as well as in promotion. The Committee hope that 
besides filling the future reserved vacancies in promotion and in direct 
recruitment as and when they occur, the Ministry of Home Affairs would 
2150 endeavour to make good the shortfalls which have occurted due to not 
clpplying reservations at the initial constitution of the DAN! Civil Service. 

Reply of GovernmeDt 

As mentioned in para 3.113 of the Report, there was no reservation 
f)r Scheduled Castes and Scheduled Tribes at the initial constitution of the 
Service as no direct recruitment or promotion as such was involved at that 
stage. The initial appointments were made from amongst the persons 
aheady working in the posts which were encadred or by transfer, from other 
services. A!J there was no reservation in such cases, the question of any 
shortfall does not arise. 

[Ministry of Horne Affairs O.M No. U-I6016!I7/76-Delhi, dated the 
24th January, 1977]. 
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APPENDIX I 

.charter of duties of Scheduled Castes Cell: Delhi Ailmirrisrratian, De/hi 

I. To ensure that the oniers/instru< . .'tions on the reservation for and 
cmpIoymeat of Sdleduled Castes and Scheduled Tribes issued 
by the Govenunent of India are followed saupalously by the 
various Heads of the Departments under the Delhi Adminis­
tnltioft. 

2. To cotIecI:, compile & taba1atc tlx annual statement in Annexures-8 
aad 9 ia &erpeCt of the wbok of die Delhi Administration and 
submit it to the Deptt. of Penlonnd & Administration Reforms by 
the stipulated date. 

3. To organise Refresher Courses annua1ly for the Liaison Officers and 
other officials responsible for the maintenance of rosters in various 
offices in collaboration with the Deptt. of Personn.el & Adminis­
tration Reforms. 

4. To conduct annual inspections of the rosters maintained by various 
offices with a view to ensure proper implementation of the reserva­
tion orders by each Head of Department. 

5. To act as a Liaisoning unit between various offices of Delhi Admi-
nistration and the Deptt. of Personnel &; Administration Reforms 
for supply of information, answering questions and queries and 
clearing doubts in regards to matters relating to 
reservation orders. 

·6. To tender advice to various Heads of Departments as and when 
asked for in cases requiring clarifications etc. 

7. To circulate all orders/instructiol's relating t( reservation orders 
to all Heads of Departments as and when received from the 
Government of India. 

8. To process and finalise in consultation with Deptt. of Personnel 
and Administration Reforms cases of grouping of postS relating to 
various Departments. 

9. To process and examine cases of de-reservation of reserved vacan­
cies and recommend only deserving cases to the Deptt. of 
Personnel & Administrration Reforms for their approval. 

10. To collect, examine and process the annual inspection reports sent 
by various Liaison Officers and forward them to the Government 
of India. 

41 



II. To examine and analyse the quarterly reports in respect of Sche­
duled Castes & Scheduled Tribes received from the Bureau of 
Economics & Statistics. . 

12. To extend necessary assistance to the Commissioner for Scheduled 
Castes & Scheduled Tribes in the investigation of complaints 
received by him in regard to the service matters in this 
Administration. 

13. To call the meetings of the High Power Committee proposed to 
be set up under the Chairmanship of the Lt. Governor and ensure­
the implementation of its recommendations. 

14. To keep a liaison with Harijan Welfare Board to find out the follow 
up action and the final out-come of the implementation of the 
various recommendatious made by the Special Cell under the 
al8i.nnanship of the Chlef Executive Councillor and the High 
Power Committee under the Chairmanship of Execntive Coun­
cillor (Medical). 

15. Any other work entrusted by the Chief Secretary. 



To 

Sir, 

A .... J!MWs:' II' 

NO:F: tX2')/~. C. 

:dE'LHI AtJMINrS't'j{ATION' : DBt:.HI' 

(dJt\It:'ttJB'N'I"IAL CELL) 

Heads of All the Departments, . 
De~l\dmIniIJtcIdonl' DeW. 

Daled the 21St Sept" 76. 

SUBJECT : Rec~ ujtlte ~ Committee on the Wel-
laTe of Sch, Castes aftd Sch. Tribes-fo/low up action. 

I am desired to say that the Parliamentary Committee on the Welfare 
of Sch. Castes and Sch. Tribes have since presented its 52nd Repon to the 
Parliament: T~CobWnit*e~have'taken a serious view of the fact that the 
instructions ilisIied by' the Q(m; oHftdia, Deptt,' of Personnel' & AGzninis.. 
trative Reforms from time to time are not being given proper effect to and 
followed scrupulously, The QUef Secretary, has therefore, desired that 
in future all such instructions issued by the Govt. of India and circulated 
by the Administration should be strictly followed by every Head of the 
Depart:meIit, The liaison officers appointed in this regard may also be 
asked to' adhere· to such instructions scrupUlously, 

Kindly acknowledge receipt. 

Yours faithfully, 
Sd!-

(R. K. GOSWAMI) 
Under Secretary (Services) 

Ph : 226295 

Dated 21-9-76. 

Copy forwarded for information and necessary action to: 
Liaison officers of respective depanments. 
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Sd!-
: (R. K. GOSW AMI) 

Under Secretary (Servi;;es) 
Ph : 226295.; 



AP~.¥I. 

No. 360n/6j]6-Estt. (SCI'). 

GOVERN~ OF INDI;AlBHARAT ~ 

CABINET SECRETARIAT/MANTRfMANPAL SACHIVALAYA 

DEPARTMENT OF PERSONNEL &: ADMINISTRATIVE REFORMS 

(KARMIK AUR PRASHASNIK SUDHAR VIBHAG) 

New DelJri, timid the 10 May, 1976 

OFFICE MEMORANDUM 

SUBJBCT : Submission of annual statemmlS regarding representation of 
Scheduled Castes and Scheduled Tribes in services in Appen-
dix 8 and 9-Recommendalions of the Parliamentary Commi-
ttee on Welfare of Scheduled Castes and Scheduled Tribes. 

C----
The Parliamentary Committee on Welfare of Scheduled Castes and 

Scheduled Tribes has inter alia made the following recommendations .in its 
41St Report:-

Ilecom meadatio. No. 28 

The Committee note that all appointing authorities are required to 
send annual statements regarding recruitment etc. of Scheduled 
Castes and Scheduled Tribes to the concerned Ministries/Depart­
ments and the Ministries/Departments are required to tum to 
send such statements to the Department of Personnel and 
Administrative Reforms. The Committee feel that the very 
purpose of submitting these annual statements will be defeated, 
if they are not submitted in time. The Committee would like 
the Department of Personnel and Administrative Reforms and the 
Bureau of Public Enterprises to ensure that these annual state­
ments are submitted by the appointing authorities to the con­
cerned Ministries!Departments and by the concerned Ministries/ 
Departments to the Department of Personnel and Administra­
tive ReformslBureau of Public Enterprises strictly within the 
stipulated time limit. Failure to submit these statements in 
time should be regarded as a serious lapse on the part of 
the Head of the concerned Ministry/Department. 

Recom meDelation No.1, 

The Committee also suggest that these annual statements on receipt 
by the concerned Ministries/Departments and the Departmeat 
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of Personnel and Administrative Refonns/Bureau of Public 
Enterprises should be critically examined and analysed and the 
deficiencies noticed should be pointed out to the appointing 
authorities/Ministries/Departments expeditiously, so that the 
appointing autl)qritf;!t aDQ. the concerned Ministries/Depart­
ments could take necessary' corrective measures without any 
delay. 

2. Accorw., to -the ins~ns in para 14 of the Brochure, the annual 
statements regarding -representation of Scheduled Castes and Scheduled 
TribesinservicesinAl'~i!and9arerequired to be sent by each app­
ointing authority to the Administrative Ministry/Department as soon 
after the 1st January, as possible and latest by 1st March. Ministries/ 
Departments are required to scrutinize the annual statements in respect of 
all establishinents and services in or under the control of the Ministry/ 
Department. The Liaison Officers nominated in the Ministries/Depart­
ments and in offices under the Heads of Departments are to ensure timely 
submission of annual statements by each appointing authority in the offices 
under their charges and also to ensure scrutiny and consolidation of the 
statements. They are also required to ensure timely submission of con­
solidated statements to the Department of Personnel and Administrative 
Refonns. Ministries/Departments have also been asked from time to time 
to impress upon all the appointing authorities under them the need for 
furnishing the annual statements in time and to ensure that consolidated 
statements for the entire Ministry/Departm~nt are sent to the Depart­
ment of Personnel and Administrative Refonns by the due date. 

3. The recommendations of the Parliamentary Committee on the Wel­
fare of Scheduled Castes/Scheduled Tribes reproduced above are given 
specifically brought to the notice of the Ministries/Departments. It should 
be ensured that annual statements in Appendix 8 and 9 are submitted by 
the appointing authorities to the Ministry/Department strictly within the 
stipulated time limit. It sh:>uld also be ensured that no appointing author­
ity lags behind in this respect. Failure to submit these statements in 
time without any valid reasons should be brought to the notice of the Secre­
tary/Additional Secretary to the Government in the Ministry/Department 
or to the Head of the Department in respect of offices under a Head of De­
partment. It sh:Juld alB:) be ensured that the annual statements on their 
receipt in the Ministry/Department are critically examined and analysed 
and the deficiencies noticed, if any, are pointed out to the appointing autho­
rities concerned expeditiously so that they could take necessary correc,tive 
measures without any delay. 

4. In regard to th: anrlual statements in respect of Public Sector Under­
takings, the instructions issued by the Bureau of Public Enterprises from 
time to time should be followed. 

To 

Sd/-
(N. R. SUBRAMANYAN) 

(Deputy Secretary to the Gavernment of lndio. 

All Ministries/Departments etc. of the Government of India. 
All Union Territories. 



.v~:.t: 

No. F. c;(27)/-,6-CC. 

DEtitI ADMINISTRATIoN' ': Dlrr..H1 

(cONFIDmmU CBlX)· 

To !. ,," ' ."e".'.J'.: 

Sir, 

Heads of All tbc.~; 
rienu AdDtinistration, DdJU. 

SUBpicr : R~darilRll. o/ •. eM· PQl'l~ CDttimi"';. '0;, lie 
WtlftzH· oj ScMdtJ.d Cauu.ad SrNtbd«l Tra--imple-
mmtm, the reconrmmdiltiom ther~. 

The Parliam~tary Comminee on the Welfare pf Scheduled Castes and 
~led Tri.bes have since presented its. report to the ~Uament. The 
Committee have expressed its u~ppiness over the fact that the annual 
statements showing the total number of employees in the De1hi Adminis­
tration and the number of Scheduled Castes and Scheduled Tn1les amonast 
them lIS on 1st January each year is not being subminedby the Delhi Ad­
m,i.nistration to the Department of Personnel & Administrative Reforms 
in Appendices '8' & '9' in time. This results in delay in the compilation 
of information by the Government of India for submission to the Committee. 
The· Committee have, therefore, recommended that these statements should 
be submitted to the Department of Personnel and Administrative Reforms 
by 31st March each year positively. The Delhi Administration have 
time and again emphasized upon all heads of Departments the necessity of 
the submission of information to the Confidential Cell of this Administra­
tion in time but with no results. 

With a view to comply with the recommendations of the Committee, 
the Chief Secretary has desired that each head of the Department should 
ensure through his Liaison Officet that this statement is furnished to this 
Administration by 28th Feb. each year positively. 

Kindly acknowledge receipt.] 
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Yours faithfully, 
Sd/-

(R. K. GOSW AMI) 
Under StlCTetary (Services) 

iPh: ~629S. 
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Dated the 22Ild Sept., 1976. 

Copy farwarded for iaformltion and necessary action to:­

Liailoa Officers of respective departments. 
"";' 'l n~:{";'-.;- :':!" ,1 

Sd/-
(R..JC. GOSW AMI) U;uv;. 'Secretary (Seroices) 

Ph: 226295. 



To 

APPENDIX V 

No. F. Cj(27)/76-C.C. 

DELHI ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 

I. Shri B. K. Singh, 
Secretary (Education), 
Delhi. 

2. Shri A. Biswas, 
Director of Education, 
Delhi. 

Dated: 

SUBJECT: Recommendation No. 1.32 of the Parliamentary Commiuee 
concerning to the Directorate of Education. Delhi. 

Sir, 

As you are aware, the Parliamentary Committee on the Welfare of 
Sched~lled Castes and Scheduled Tribes have since presented its 52nd 
Repon to the Parliament recently on the reservation of and employment 
for Sch.eduled Castes and Scheduled Tribes in the Delhi Administration. 
Amonsst its various recommendations on which the Committee have 
expressed its concerns the following recommendation exclusively con­
cerns rour department:-

"The Committee regret to note that the various units of the Educa­
tion Department are sending their annual statements direct to the 
office of the Chief Secretary, Delhi Admn. This shows. that there 
ill no coordination between the Liaison Officer in the Education 
Department. The Committee would like the Education Department 
to issue instructions immediately to all its units to send . their annual 
statements to the Liaison Officer in the Education Depanment 
instead of sending them direct to the Office of the Chief Secy. Delhi 
Administration. The Liaison Officer, in turn, should submit them 
after thorough scrutiny and in a consolidated form to the office of 
the Chief Secretary, Delhi Administration. The deficiencies, if 
any, found by the Liaison Officer during the scrutiny, should be 
bought to the notice of the concerned Unit for prompt remedial 
steps." 

The Chief Secretary has desired that the above recommendation' of 
the Cotnmittee should be complied scrupulously and necessary instructi~Ds 
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issued to the various Units under your administrative control and the res-
pective Liaison Officer for prompt compliance. 

KIndly acknowledge receIpt. 

Yours faithfully, 
Sd/-

(R. K. GOSWAMI) 
Under Secretary (Services) 

Phone: 226295 



'To 

APrSNPB.VI 
No. F. 9(27)/76-C.C. 

·.DELHI ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 
Dated the 2W September, 1976 

. -Heads ,of all the Departments, 
Delhi Ad:ninistration, Delhi. 

SUBJECT : R«ommendation of the ParlUlmentary Commiuu on cJJe 
Welfare of Scheduled Casus and ScheduJed Tribes. • 

Sir, 

The Parliamentary Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes have since presented its report to the Parliament. 
Amongst its various recommendatioDS, the Committee have desired that 
in case sufficient number of Scheduled Castes and Scheduled Tribes can­
didates are not sponsored by the Employment Exchanges, an advertise­
~nt should be invariably issued in the news papers inviting applications 
direct fro:n the candidates. The vacancies reserved for these commu­
nities should also be announced through the All India Radio with a view 
to. giving the:n wider publicity. In another recommendation, the Com­
I1l1ttee have sugg~:i that the reasons for rejection of Scheduled Castes 
and Sche:iuled Tribes candidates sponsored by the Employment Ex­
changes should also be communicated to the respective Employment 
Exchanges within reasonable time. The Chief Secretary has desired that 
this recom:nendation should be given effect to by all the Departments of 
this Administration. 

Kindly acknowledge receipt. 

Yours faithfully, 

Sd/-
(R. K. \jQSW AMI) 

Uruhr SCTetary (S~) 
Phone: 226295 

No. F. 9 (27)!76-C.C. Dated the 22Dd Sept., 1976 
Copy forwarded for information and necessary action to the Liaison Officers 
.f respective Departments. 

so 

Sd/-
(R. K. GOSWAMI) 

Under StlCTettlry (Services) 
Phone : 226295 



To 

,Af~E;NP.J;X. VB 
No. F .. g(27)/76:C.C. 

DEl-HIAD¥I.NIST~TION:}~ELHI 

CCONFIl;>~NTIAL qlLL) 

All the Heads of PCllllfUP=.ts, 
Delhi Administnp,on" I¥p.i. 

Dated tM 21St September, 1976 

S,U,B]ECl' : '. I~t~ionof .1M, rec~ons of tJu l!arli""""ta,y 
~UeiJon (h4 W,ljare "I Schi4u1e4 Cc4tes ana Sc'hduled Tribes. . . . 

Sir, 

The Parli~~tary c<'>,J;J;Wlltt.ec; on the :w.c;Ifare"of Sch~,U!ed Castes 
and,Scll~!4ed Tri,bes h,ave~~,":ed~ Its ~~n<t Rewn. p"~\*nted 
to WC fllf~t thlll ~hc. ~,Adinu;tJlltapon,~d .vari?~,~ar~lile~1ts 
UIl4e .. r Its COI).tro.. 1. shou'id .~. ecUi<.' ' .. Call.y , ~o. nth .. c,' num.,ber . o. f vac;a,QCles r~Cd ~or, &Gh~'PC4 cast~,~d.:ScM.i~ rn¥i~pectiyery'!ti all 

. ~ adve~ents I$succfCor recruttmentto vanoUS ~ and id90 m the 

'=~~~~r:~k:e:~Jfj~~=\n~~~vv:~e::··Jw~~ 
recriUtment. to. ~ari9USposts . ~d .the ~~~'ns Sen~' to tlieE~ptOY,ment 
~. the n~ber of vacanqes . tesciVed for Sqhed'uled Cilstes and 
Scqeduled 'tr~ respecttv~IYl\hould inv~iably be menticmed: " 

Kindly ackno\y1cdge receipt. 

No. F. C)(27)J76-C.C •. 

Yours, faithf';illY, 
. Sd/-

CR, K. ~WAMI) 
Under $,cretqry (,svvices) 

Phonc: ~S' 

Dat¢i the ~t:pt., 1976 

Copy forwar.ded, forinfoanlitWq .and n~sary . aCPon to :­

Liaison Officer of 1'CSpCf-"tive _ departments. 
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Sd/-
CR. K. GOSW AMI) 

UndtJl" Secretary (Services) 
Phonc _: 226295 



To 

APPENDIX vm 
No. F. 9(1.7)/76-C.C. 

DELHI ADMINISTRATION: DELHI 
(CONFIDENTIAL CELL) 

Dated the 7th January, 1977 

I. All Heads of Departments, 
Delhi Administration, De1hifN. Delhi. 

l.. Secretary (Admn.), Delhi Admn., Delhi. 

SUBJECI": Recmnmendations of the Parliamentary Committee on the 
Welfare of Scheduled Castes/Scheduled Tnoes-Impk-
memation thereof. 

Sir, 

M you are aware that the Parliamentary Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes have presented its report to 
the Parliament OD the subject of reservation Cor, and employment of, 
Scheduled Castes/Scheduled Tribes in the Delhi AdminIStration. Amongst 
its various recommendations the following recommendation specifically 
relates to the holding of separate interview for Scheduled Castes and Sche­
duled Tribes candidates. In this connection your kind attention is also 
invited to this Admn. letter No. F.9(14)/75-CC dated Il.th December, 
1975 wherein the instructions of the Government of India on this aspect 
were reproduced for your guidance. I am desired again to emphasise 
the necessity of following these instructions meticulously at the time of 
holding the meetings of the Staff Selection Boards/Departmental Ponno­
tion Committees in your Department. Th,. observations of the Com­
mittee are given hereunder :-~I 

"The Committee note that the Scheduled Caste and Scheduled 
Tribe candidates are interviewed on separate dates by the Delhl 
Administration. The Committee desire that Scheduled C'3Ste and 
Scheduled Tribe candidates should be interviewed before the inter­
views for the general candidates are held by the Delhi Administra­
tion, so that the Scheduled Caste and Scheduled Tribe candidates 
are not judged in comparison with the standard of general candidates." 

l.. These observations of the Committee may . please be followed 
strictly. 
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Yours faithfully 
Sd/-

(R. K. GOSWAMI) 
UntUr Secretary (Seroices) 

Phone: n61.95 



To 

APPENDIX IX 

No. F. 9(27)/76-C.C. 

DELHI ~DMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 

I. All Heads· of Departments, 
Delhi Administration~ 
Delhi/New Delhi. 

2. Secretary (Admn.), 
Delhi Admn., Delhi. 

Dated tJu 30th October, 1916 

SUBJECT: De-reservation of 'Vacancies reseTtled for ScJuduied Castes and 
ScJuduled Tn"bes-Strict compliance of tJu procdure there/or. 

Sir, 

I am desired to say that the Parliamentary Comminee on the Wel­
fare of Scheduled Castes and Scheduled Tribes have presented its 52nd 
Report to the Parliament. The Comminee have taken a very serious 
view of the negligence on the part of the Administration regarding the 
following of the procedure laid down for the de-reservation of vacancies 
earmarked for Scheduled Castes and Scheduled Tribes. The Chief Sec­
retary has, therefore, desired that in future the said procedure as laid down 
fJidB paras 26 to 27A of the brochure on Reservations for Scheduled Castes 

and Scheduled Tribes (4th Edition, 1975) may please be followed strictly 
before making any reference to this Administration! Ministry of Home Affairs 
New Delhi for the de-reservation of vacancies. Liaison Officers working 
in your department may be advised to ensure that these instructions are 
complied with scrupulously. 

53 

Yours faithfully, 
Sd/-

CR. K. GOSW AMI) 
UNhr SBCTetaTy CSeTfIices) 

Delhi Administration: Delhi 
Phone ; 226295 



To 

Sir, 

~.~~ X' 

No. U.lS038/3S/76-Plg. 

GOVERNMENT' OF mDrA 
. ",' -.., r,' _ • 

BHARAT SARKAR 

MINISTRY OF HOME AFFAIRS 

Grih Mantrala~1l 

I. The Chief Secretaries, 
to the Govcrnmen.t of Aruoachal,.Prac,WsIl,>~.Al'f.AGAR, 
Goa, Daman & DIU, PANAJI. . 
MIZORAM, AIZAWL, 
Pondicherry, RON DICHERRY. 

2. Chief Secretary, 
Andaman & Nicobar Islands, 

. RQRT,BI4IR. 
3· ,The' Ch.iC( Se<;~e~ry, 

D:lhi A:iministration, DELHI. 
4. The C')llector, 

Dadar & Nagar Haveli, SILVASSA. 
s. The; (;!pet C9minissioner, . 

Ch~ttjgarb' '.\dIninistra. tion, 
CHANbtGA'itH.· . 

6. ,The. A~n},4tj's~\ltor, 
.t...Wh~l1w!;Cp Adwinistra~~n, 
KAV.4~ATTI.· . 

.New Delhi-II 000 I • 
•• , j'. 

; D4f'4~he,.~?th ])eclrnIJ1r, 1976 . . ", .. , ; 

In continl,l~tion of this Ministry's letter of even number dated the 
6th AJli~t,I97~ o~ the; subject mentioned above, I am directed to say 

,tbatiil 'accOrdilQcc Jitll the existing instructions Ministries/Departments 
"otthe s;:cn~ Q'~vetntn~t.are required to obtain prior approval of the 

Departineiit of' Persotirlel & Administrative Reforms for dereservation 
of vaeanCies (other 'than purely temporary vacancies) reserved for Sche­
duled Castes/Scheduled Tribes. No dear guidelines were hitherto avail­
able for dereservation of reserved vacancies in the Union Territories. 
It bas now been decided, in consultation with the Department of Per­
aonnel & Administrative Reforms, that the following authorities shall 
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esercise the powers of dereaervation of reserved vacancies in posts/ser­
vices under the Union Territory Administrations : 

(i) For vacancies in ~ Irr(GtOU~'c) and Class IV (Group D):-
(a) in Cbandigarh . Home Secretary 
(b) in Dadra and Nagar' Ihveli Collector 
(c) in Labhadw~ The Administrator 
(d) in the c:aJe! of) all 'ott\8' Uni6n' . 
, Territories. Chief Secretary. 

(ii) For vaCancies'in' Class II (Group B) :-
in all Union Territories Administrator 

(iii) For vacancies in DANI, Avi\ " 
Service and DANI Polk-e Service 
Cadres Mnustry' of Horne Affairs. 

Copies of orders on dereservations of vaCancies issUtd'b).,thtabove 'ailtho­
rities .should in all cases be endorsed to the Commissioner for Scheduled 
Castes and Scheduled Tribes, R. K.1"ur8m, New Delhi. . 

2. The powers to defeserVe' the vaCancies' reserved for Scheduled 
Castes/Scheduled Tribes in all Class 1 (Group A) posts/services under 
the Union Territory Governments/Administrations, both where the ap­
pointing authorjty. is ,the ~~t or ,the Administrator, will be exercised 
by theAdministrat'iye M~trks oonoerned with ~ postS.'services, in 
co~u1tation 'with the DepiutQlc;nt of PersOnnel & Administrative'Reforms. 
Copies of.proposals for4~ation of vacancies. in Class 1 (Group A) 
posts/services sent to the. Adillinistrative Ministries should be endorsed 
simqlumeously to the ComJnjsslorier for Scheduled 'Castes and Scheduled 
Tribes. The Admjnistrative Ministries should wait for the views, if 
any, of the Commissioner on ~uch Proposals for a fortnight and examine 
the proposals thereafter in the light of such views, if received, before re­
ferring the proposals to the Department of Personnel and Administrative 
Reforms, 

3. Hindi version will follow. 
Yours faithfully, 

Sd!-
(H, C. BAKSHI) 

Under Secetary to the Government of India 
Phone: 371195 

No. U. 15038/35/76-Plg. dated the 20th December, 1976. 
Copy forwarded to all Ministries/Departments of the Government of India. 
2. Copy also forwarded to the Department of Personnel & Administra­

tive Reforms with reference to their U.O. No. 6404/76-Esn.(SCT) 
dated the loth December, 1976. 

3. Copy also forwarded to the Commissioner for Scheduled Castes and 
Scheduled Tribes, R. K. Puram, New Delhi. 

Sdf-
(H. C. BAKSHI) 

Internal Distribution-
ANL Section/AP Section/Delhi Section/GP Sectiol"jMZ Section/UTP 
Section/UTS Section. 



To 

No. F. 9(27)/.,r,-c.C. 

DELHI ADMINlS'I-RATtC>N: DELHI 

(CONFIDENTIAL ~) 
I ., .. 

:; -''; ~.' - -:. ~ , 

, -,:,' 

DlUtd the 30th October. 1976 

(i) All Heads of Departments. , (.' 
Delhi Administration, DelhifNeW DeDit 

(ii) Secretary (Administration). 
Delhi Administration. Delhi. 

SUBJBCf: ResmJarion fur Scheduled Castes MId ,Scheduled Trib~ in 
Services-Con,/irmation 0/ temporary employees. 

Sir, 

I am directed to say that the Parliamentary Committee on the Wel­
fare of Scheduled Castes and Scheduled Tnoes have presente d its 52nd 
Report on the representation of Scheduled Castes and Scheduled Tribes 
in services in Delhi Administration and have expressed unha~piness over 
the fact that the Government of India orders on the confirmattons are not 
being followed properly by the Delhi Admn. ,~ am, therefore, enclosing 
a copy of Ministry of Home Affairs, Memo No. Io/28/68-BST(SCT) dated 
12th September, 191)8 for strict compliance by your department. 
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Yours faithfully, 
Sd!-

(R. K. GOSW AMI) 
Under Secretary (SertJices) 

Phone: 226295 



Ministry of Home Affairs O.M. No. IO/28/68-EST(SCT) dated 12th 
September, 1968 to ail Ministries etc. .,:,.' ':' x 

SUBJEcr : Reservations for Scheduled Castes and Scheduled Tribes in 
. s~ of temporary employees. 

As the Ministry of Finance etc. are aware, in postll/services filled by 
direct recruianent, reservation is required to be made for Scheduled Castes 
and Scheduled Tribes both at the time of initial appointment on a tem­
porary basis as well as at the time of confirmation. In posts filled by pro­
motions, however, there is no reservation at the stage of confirmation, vide 
para 3(4) of this Ministry's O.M. No. 1/12./67-Est(C) dated 11-7-1968. 
Ministry of Finance etc. are requested to ensure that reservation is made 
for Scheduled Castes and Scheduled Tribes while making confirmations 
against posts/services filled by direct recruitment. 

2. Since according to the general principles of seniority as laid down 
in this Ministry's O.M. No. 9/II/55-RPS dated 22-12.-59 all Govern­
ment officers of each grade are to be ranked senior to persons who are 
officiating in that grade, it was clarified in O.M. No. 9/45/60-Estt. (D) 
dated 20-4-1961 (copy enclosed) that after confirmation, the Scheduled 
Castes and Scheduled Tribes officers shall rank senior to temporary/officia­
t ing officers of the grade and amongst the permanent officers of that grade, 
their seniority will follow the order of their confirmation. The instruc­
tions in the aforesaid O.M. dated 20-4-1961 are again brought to the 
notice of the Ministries etc. for guidance and strict observance. 

3. Ministry of Finance etc. are requested to bring the above in­
structions to the notice of all concerned. 
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APPENDIX' xiI 
No. F . 9(30){,6-C.0. 

DELHI 'A'DMfNISTR;4.TION: 'DELHI 

(CONFIDENTIAL CELL) 

DJid thi7st1l' 6",11/ , .J9l, 
NOTIFICATION 

.1'1>~ Adll\iniurw~r ispl;a.<d to,constitult a Jiigb' P<*iet Co,lnmittce Compr1.iD~ 9f , 
thc,fQU0WWl! mf.IDI?e~'!B'der~· ,ChairmanshiP. to look V"o·the grievances of5chr<luJrd 
C¥")ea ~i[ ~b@itlea;Tr,ioo aDd' to -rcvie\¥ pdi'odidilly their 'repr.,.tJltations iii .ehlce • 
""tten ",ato'tak eWeetive tnea.ltlffl td\':ipeourtht';hort.falls in tbt' b ell'i AClrln ;', , 2 Ii 
and ill various departmenll : '" • 

J. Sh. Kishan Chand, Lt. Governor, Delhi 

g . Sit KTishan SwaroOp, &ecutive Cotlncillor (M ) ' . 

g. Chi,ef Secretary, Delhi. 

+. 'devdop:Dent Coml:n~ioncr & Director, Social Welfare, Delhi 

5. Oept,iy ColIlnii loner, Delhi 

6. Inspector General of P~1ice, Delhi . 

,. Dean, MAM. dolle~ New Delhi' , 

8. Medical Superintendent, Irwin liMpi!al, Jew Delhi 

9. Medical uperintendent, G. B. Pant Hospital,'New Delhi 

10. Comm' ioner Food & Supplies, Delhi . 

II . Director, Civil Defence & Home Guarru, Delh i 

12. Director, Education, Delhi . 

'3, Director, Employmrnt, Delhi 

'4. Director, Training & Tech. Education, Delhi . 

' 5. Director, Transport, Delhi 

16. Director, Industries, Dell,i 

I,. Principal, Delhi College of Engg., Delhi. 

18. Lab"'1T Commissioner, Delhi 

'9. Rogistrar, Cooperative Societies, Dtlhi 

lIO. Commissioner, ales Tax, New Dell,; 

Sli. Commissioner, Excise, Delhi. 

!l2. Chief Engineer, Floods, Delhi 

Chairmaa 

Vice-Chairman 

Member 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

0", 

Do. 

Do. 

Do. 

Do. 
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23. Director, InI'ormatiOD &. Publicity, Delhi 

240 Director, Health Services &. Family Planning. 

25. Registrar, Chit Fund, New Delhi • 

26. Principal, cOUqe of Arts, New Delhi 

27. Secretary, Land &. Building, New Delhi. 

28. Houaiog Commisoioner (Lolll1l) New Delhi 

29- . OiJcctor;Bareaa ..r 1k0lllJllli.c0 &. Statistics 

30 •. ~ (Adma.) Delhi Admn., Delhi . 

31. Special Secretary (SerVices) Delhi. 

32. Director of Training, Delhi • 

33. Superintmdeat, Ceatral jail, New Delhi 

Do. 

I><.. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

34. S~t, Mental HQIpital, Sbahadara, DoIhi. Do. 

35. Liaison Officer (Deputy Secretary, Services) Deihi Administration 
Delhi Convener. 

No. F. 9 (3o)/-,6-CC 

Copy 10 : 

I. P.S. to Lt. Governor, Delhi. 
2. P.S. to Chief Secretary, Delhi. 

By order 
Sd/-

(R. K. GOSWAMI) 
Under StlCTetary, ~SerUces), 
Delhi Administration, Delhi. 

Phone: 2.26295 
~d the 25th Oct., 197' 

3. p.s. to carer Execwive Councillor/Executive Councillor/Chairman, 
Metropofuan Couocil. 

4. AU members. 
S. AD DepartDients of this Admillistration Secretarillt, Delhi. 
6. Depuw Secretary, Government of India, Ministry of Home Atrait'll, 

New Delbi. 
7. Ciief Legislative Committee Officer, Lok Sabba Secretariat, New 

Delbi. 
11. Ch8imum, Committee on the Wdfare of Scheduled CaSIie8 and 

S&edUIed Tnbes, LaIc Sabha Seen., New Delhi. 
9. Conimissioacc, Scheduled Castes & Scheduled Tribes, New Deihl. 

ro. Secrtury. HarijIlQ Welfare Board, Delhi Admn., Delhi. 

Sd/-
(R. K. GOSW AMI) 

Under StlCTeuny (Services). 



APPENDIXXDI 

Recommendation NO.4 (Para 1.20) contai1Ud in tIu 41St Report of the 
Parliamentary Committee on the Welfare of Scheduled Castes and 

Scheduled Tribes 

The Committee feel that if reservations for Scheduled Castes and 
Scheduled Tribes are to apply only to maintenance vacancies in a Cadre 
in services and not to the total strength of a cadre, the due representation 
of Scheduled Castes and Scheduled Tribes in the Services will never be 
reached. The Committee recommend that the question of making 
reservations for Scheduled Castes and Scheduled Tribes on the total 
strength of a cadre, instead of on the maintenance vacancies only, should 
be reconsidered by the Government with a view to do full justice to the 
c1aims of the members of these communities. 

Government's reply 

Ever since reservations were provided for Scheduled Castes and 
Scheduled Tribes in Services under Government in accordance with the 
proVISIOns of Article 16(4) and 335 of the Constitution in 1950, such re­
servations are in terms of vacancies occurring in a year and not irA terms 
of the total strength of a cadre or service. Even before the Constitution 
reservations provided for certain minority communities and Scheduled 
Castes were with reference to vacancies only. The Supreme Court in 
the case of T. Devadasa Vs. Union of India and another held by a majority 
judgement that reservations in excess of 50% of the vacancies to be filled 
in a year would be unconstitutional. Although there was a dissenting 
judgement of Justice Subba Rao that reservations could be made on the 
total strength of a cadre, the Government have followed only the majority 
judgement in the aforesaid case, as is always the case. Reservations· with 
reference to the cadre strength would mean that all the vacancies will have 
to be reserved for Scheduled Castes and Scheduled Tribes till their re­
presentation comes upto the prescribed percentages. This will however, 
not be equitable as it will mean that almost a generation of young people 
belonging to general communities will be completely barred from em­
ployment under Government and public sector, for some years. A similar 
situation could also arise for Scheduled Castes and Scheduled Tribes in 
future years in those cadres where their representation becomes full and 
no more reservations would then be permissible for them for some years. 
Further, Article 335 of the Constitution requires the important consi­
deration of efficiency of administration to be taken into account while 
considering the claims of Scheduled Castes and Scheduled Tribes. Ex-
cessive reservation of vacancies in a year could also affect efficiency of 
IdministratiOn, as the reserved vacancies are generally filled after relaxing 

the standards. 
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In view of the above position, it is considered that the present policy 
ofGavernment of reserving a percentage of vacancies occurring every 
year for Scheduled Castes and Scheduled Tribes is not only equitable, 
but is also in the overall interest of the Administration. It is, therefore, 
considered not necessary to review that policy so as to provide or re­
servation. on the basis of total strenth of a cadre. The percentage of fulfil­
ment of the reserved vacancies is gradually improving and it is expected 
that in due course, sufficient number of candidates belonging to Scheduled 
Castes and Scheduled Tribes will become available to fill all the vacancies 
reserved from them in various categories. 

Cabinet Secretariat, Department of Personnel & Administrative 
Reforms O.M. No. 36o:1.:1.!I!76-Estt. (SCT), dated 3Q-U-I976. 



APP~p:~ 

DELHI ADMINISTRATION • DELHI 

(CONFIDENTIAL CELL) 

No. F. g(a7)J76-C·C. Pared 1be _ Oc:t.~. 

To 
The Director, 
Employment, 
Delhi Administration, 
Dclhl. 

SUB)1!CT Recommendations of the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes-Imp/emmlalions t1utreof. 

Sir, 

I am directed to reproduce below the recommendation/observations 
of the Parliamentary Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes who has since presented its Report to the Parliament for 
strict compliance by your department. 

Recommendation No. ~." 
The Committee regret to note that there is not a single Scheduled 
Caste/Tribe in Qass-III ex-c:adre posts in the Employment Depart­
ment. They are also surprised to find that there is carry forward 
of reserved vacancies even in Qass IV ex-c:adre posts. This only 
shows that proper care has not been taken by the Employment De­
partment to implement the Government of India orders on reser­
vations for Scheduled Castes and Scheduled Tnbes meticulously. 
The Committee would urge the Employment Department to take 
immediate and effective steps to make good the shortfalls at least 
in Oass-III and Qass-IV ex-cadre posts immediately. 

Yours faithfully, 

Sd/-
(R. K. GOSWAMI) 

U".. Secretary (Servius) 
Phone : 226275. 



To 

.v,~ XV 

No. F. c;(27)(76,-CC 

DEI,.HI ADMINISTRATION: DELHI 

(CONFIDENTIAL CELL) 
J 

Dated. the 30th Oc~~, 1976 

The Commissioner, 
Sales Tax, 
New Delhi. 

SUB)BC'r I Rect1lfl1Pl8l'Ulation NO.3. 110 of the Committee on the Welfare 
of SclteduJed' Castes and Schsuduled Trih_Implementation 
thereof. 

Sir, 

I am direeted to reproduce below the abo,ve recommendation of the 
Parliamemar-y Committee on the W~are of Sclleduled Castes aDd 5che,­
d1iled Tribes contained in its S2nd Report presented recenlyto tile' Parlia;­
nteDtfor strict compliance by Your Department : 

lle~meDUtiOD No. 3.110 

'Jihe Committee are sorry to note that the representation of Sche­
duled Tribes even in Class IV posts in Sales Tax Department ,of Delhi 
&1mn.. is only 2.6 per cent. The Committee do not agree with iU8tifica~ 
tioa gi.ell by the Sales Tax Commissioner that overall per<:em:age of botb 
the Sdleduled Castes and' Scheduled Tribes in elass IV posts is 26.5. 
The SdJeduled Caste Class IV employees taken against genet'al vacanci:e& 
caonorbe cowW:d against the quota resented for Scheduled:Tribes. There 
is· ae w&l~Ded procedure fQl' exdtange of reserved vacancies between 
the. ScbedWed' castes· and SchedUled Tribes and unless that pr~dure is 
followed the Scheduled Caste employees recruited in excCI8s if auy. of 
their reserved quota cannot be counted against the unfilled reserved vacan­
cies of &ch~q\ed Tribes. The Committee would, therefore, like the 
Sales Tla' 'Dep8rtment to make good the shortfall in the intake of Sche­
duled Tribes ~ Class IV postS immediately. 
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Yours faithfully. 

Sd/-
(R. K. GOSW AMI) 

UfIIIIr Secretary (SIr'DiuI) 



APPENDIX XVI 

DELHI ADMINISTRATION: DELHI 

No. F. 9{J)/75-C.C. 

To 

SM---------------
Liaison Officer, 
Office of the---
Delhi Administration,-----

Dated the 24th/26-12-1975 

S UBJBCJ' I Maintenance of rosters for giving efftct to the rBseroatiolU 
for Scheduled Castes and Scheduled Tribu in SerfJic_ 
Annw1 Inspection by the Liaison Officer tMreof. 

Sir, 

I am directed to invite your attention to this Administration letter 
No. F. 9(3)/75-C.C. dated 17-2-75 and F. 9(2)/75-C.C., dated 3-3-'75, on 
the subject cited above, and to say that it has been observed that most 
of the offices/Departments of this Administration have not maintained 
rosters properly in respect of various categories of posts and also separate 
rosters for posts filled up by promotion and by direct recruitment. The 
Chief Secretary has taken a serious view of this. You are, therefore, 
once again advised to inspect the rosters maintained by your office/De­
partment keeping in view the instructions issued by this Administration, 
from time to time and as contained in the revised Brochure, 4th Edition 
1975 for Scheduled Castes and Scheduled Tribes in services, and send 
certificate to us to the effect that the roster(s) for each category of em­
ployees is/are being maintained by your Deptt. properly. The inspection 
Reports for the year 1974 may also be sent in duplicate so as to reach this 
Administration latest by 27th December, 1975 positively. As the matter 
is to be discussed very shortly in detail bcf'ore the Parliamentary Com-
mittee on Scheduled Castes/Scheduled Tribes, it is DeCC8SII1'y that the certi-
ficate is sent by that date after due inspection. 
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Yours faithfully, 

Sd/­
(SHAILAJA CHANDRA) 

Special Stcretary (S.mcu) 
D.Ihi AdministrtuUm: D.o.;. 



To 

APPENDIX XVD 

No. F. 9(27)/76-C.C. 

DELHI ADMINISTRATION: DEllil 

(CONFIDENTIAL CELL) 

Dated 1M 31St December, 19']6 

(i) All the Heads of Department of this 
Administration, Delhi/New Delhi. 

(li) Secretary (Administration), Delhi Admn., Delhi. 

SUBJECT: Maintenance of Rosters-Armuallnspections by tM Liaison 
Officers thereof. 

Sir, 

I am directed to invite a reference to this Admn. letter No. F, 9(3)/ 
75-C.C. dated 24/26th December, 1975 on the above subject and to say 
that the Parliamentary Committee on the Welfare of Scheduled Castes/ 
Scheduled Tribes which recently examined the representations of the 
Scheduled Castes/Scheduled Tribes in services in the Delhi Admini­
stration have recommended that the respective Liaison Officers should 
inspect the rosters regularly in accordanCe with the instructions of the 
Govt. of lndia issued from time to time and the discrepancies, if any, noted 
therein may be brought to the notice of the Head of Department and the 
Chief Secretary, Delhi Administration. It is, therefore, once again re­
iterated that these instructions may be followed scrupulously by al\ the 
Liaison Officers. The Liaison Officers under your control may therefore, 
please be asked to carry out such periodical inspections of the rosters and 
also keep a watch on the enforcement of reservation orders. 
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Yours faithfully, 

Sd/-
(R. K. GOSWAMI) 

Under Secretary (Services) 
. Phone : 226295 



APPENDIX xvm 
Wit/. Para 4 orIntroduction) 

Analydo of tho acti01l taken by the Government on the .:e.;.,mmendatiOlll contained 
In the Pifty-Second Re'port (FII'thJ;ok Sahha) aC the Committee on the Welfare of Seheduled 
Cutea and Seheduled Tribes. 

t. 1'iitIG n'arntier oI"Tecomfnendatiom 

II. RecommendatiomfOboervatiom which bave been accept;ed by G0vern­
ment (ViiU recommendations at Serial Numbers I. ~. 3. 4. 6. 8.9, 10, 

II, lIZ, '3, 14, 15, 16 .. '7. 18,1-9, SIO, -r.t, t!, 2S,-7. aa .. Qt, :JO,.J., . .12, 
~5. 37. 38• 39. 4~. 43. 4f., 45. (3, 49.30. 5J • 5a, 53. 55. 56, 57, sa. '119, 
60,61, and 6.) • • . • . . . . . 

Number' 

Percentage to total 

III. RecommendatiomfObservaliom which the Committee d .. 1I0t desire 
10 pursue in view of Government'. replies (.ilk ffcommendatiom at 
Serial Number. 5, 7, '1, .6.33, 36, 40,41, 46, and 47) . . • 

TV. 

Number 

Recomm""dations in res",,'1 of which replies o(Governmenl hav. nl't 
beena"eepted by the {'.onnnitlee' and which require reiteratiOll (.Irk 
Rl'COMIDeacialiolll at Serial Numbers ~4, 34-d 54) • •• 

Number 

Pa-c:en~ to total 
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